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should make a proper statement, at
least to tell Parliament about the

case. We are interested to know
what exactly are the facts of his
escape.

REFERENCE TO REMOVAL AND
RELEASE OF SHRI P K. KUNJA-
CHEN

MR. DEPUTY CHAIRMAN : I have
to inform Members that the following
telegram dateq the 11th March, 1975,
regarding the removal and release of
Shri P. K. Kunjachen, Member, Rajya
Sabha, has been receiveg from the
Deputy Superintendent of Police,
Shoranur:

“Shri P, K. Kunjachen MP who
picketed labourers engaged in har.
vesting at Palathully Village Pal-
ghat taluk Kerala was removed

from the scene at 11.30 hours on

11-3-75 to Pundunagaram police station
under section 38(11) of Kerala
police act for not conforming to the
reasonable directions of Deputy
Superintendent of police Shoranpur
he was releaseq after 30 minutes at
12.00 hour on 11-3-75.”

MOTION RE STATEMENT IN RE.
LATION TO THE STATE OF JAMMU
AND KASHMIR

T HAH, IR FAT AD,
gaag.fray A9 v mwafww =59,
QARAT TA FAT fAATA Ry o S
wo (of wet §faTT i) Sgwwafa
g, & geqra w3 g fr oo awn
FTVHIT ST F GG H 24 FLEW, 1975
! TS g7 ¥ 53 1 awasy o faa
fear g

fre 31 garg & 2w ¥ w9 wageAT
F Y gU GNAN A1 HYEE ANE
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MR. DEPUTY CHAIRMAN: There
are three amendments. Mr. Mathur.
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2. That at the end of the Motion,
the following be added, namely:—

“and having considered the
same, this House approveg of the
accord and looks forward to all
secular and democratic forces in
the State of Jammu and Kashmir
working together for the progress
of the State, the well being of
the people and further streng-
thening of the nation

SHRI V. B. RAJU (Andhra Pra-
desh): Sir, I move:

3. That at the end of the Motion,
the following be added, namely:—

“and having considered the
same, this House approves of the
accord and looks forwarg to all
secular and democratic forces in
the State ot Jammu and Kashmir
working together for the progress
of the State, the well-being of
the people and further streng-
thening of the nation”

The questions were proposed.

MR. DEPUTY CHAIRMAN: We
can start the discussion, but I think...

SHRI S. S. MARISWAMY (Tamil
Nadu): You can adjourn the House
now.

MR. DEPUTY CHAIRMAN; 1
think that is better.

The House stands
2.00 p.M,

adjourned till

The House then adjourned
for lunch at fiftysix minutes
past twelve of the clock.

[ 12 MARCH 1973 ]

State of Jammu and 166
Kashmir

The House reassembledq after lunch
at two of the clock, the Vice-Chair.
man (Shri Jagdish Prasag Mathur)
in the Chair.

2.00 p.M.

THE VICE-CHAIRMAN: Mr.
Bhupesh Gupta I hope you will co-
operate.

SHRI BHUPESH GUPTA  (West
Bengal): Mr. Vice-Chairman, I am
very happy that we start this debate
when a person such as you is in the
Chair. 1t is symptomatic of the trengd
that this accord is receiving support
from all sections of our people in
the country, barring perhaps, a few,
and now you are an exception.

Sir, in the midst of a disturbing
economic and political situation
through which we are passing today
a very exhilarating event hag taken
place and I have no hesitation in say-
ing that the accorg which has been
reached between Sheikh Abdullah
and the Government of India is
doubtlessly a significatt step today
which should be acclaimed by all
men of goodwill irrespective of their
political ang other affiliations. After
all, what has been achieved is not
merely a constitutional or, shall we
say, an administrative arrangement,
what has happeneq is something even
more fundamental. The step, we
believe, will strengthen the forces of
secularism and democracy in our
country and be at the same time an
invaluable contribution to the cause
of national unity. That is why I
say it goes to the very root of our
thinking and existence. This accord
has been achieved as a result of
strenuous efforts by the representa-
tives of the Government of India, not
only Mr. Parthasarathy omn the one
hand and by the representatives of
Sheikh Abdullah or, shall I say, Mr.
Afzal Beg on the other. And the
Sheikh himself, of course, played a
part in it. I think all of them deserve
our heartiest congratulations for the
patience and forbearance they have
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shown, for the understanding they
have displayed, for their attempts to
come to a common agreemeat of the
type that we have before us which
t1s helpful not only to the people of
Jammu and Kashmir but also opens
a new chapter in the developing do-
mestic relations which in its wake
strengthen the forces of democracy
and secularism in our country.
Therefore, we look at this accord in
the larger perspective of what we are
striving for, namely, strengthening
the unity of the country and its se-
cular and democratic foundations.
It has been indeed a victory, a
triumph of all gecular ang democra-
tic forces, and that is why we find
today forces which are communal,
anti-secular and anti-democratic
have reacted violently to this accord
and also the external forces which
are hostile to us have not only taken
unkindly to this accord which has
been reached but have taken to assail
it in a manner which is, to say the
least, highly irresponsible, e

Mr. Vice-Chairman, it has been a
blow in particular to -imperislism
which always looked to the Kashmir
problem or the Kashmir issue, as
they call it, in order to divide our
people, create difficulties for us and
tensions in the sub-continenit and, if
possible, to involvg Pakistan and
India in conflict.

These forces of imperialism have
certainly suffered a serious setback
as a result of this accord which has
been reached. It has also been a
blow to Peking, if I may say so, be-
cause now-a-days we find that China,
unlike in the past, is supporting the
reactionary forces in Pakistan as in
many parts of the world. They have
come out with an attack against the
accord. It is not surprising for us
because in the so-calley Shanghai
Communique, which was isseud some-
time back after the visit of some
leaders and their meeting with Mao
Tse-tung, they referred o the Kach-
mir problem and glibly talked about
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the so-called self-determination of
Kashmir, So, we are back to that
theme of hate amg disruption. Well,
it is understandable from those quar-
ters. But they all have suffereq a
rebuff. T am using that word be-
cause these people and especially the
imperialists have always been trying
to utilise the Kashmir situation or
its relations as one of the constituent
States with the Centre in a manner
that woulg serve their nefarioug de-
signs angd interests. Therefore, 1
think this accord is an answer to a
prolonged conspiracy against the
unity of our country, against demo-
cracy and secularism. Ag such, any-
one who is patriotic in our land, any-
one who wishes well of our country,
should have no reservation in giving
unstinting support to the terms of the
agreement which have been arrived
at. Here I must say that in the
terms of the agreement, if you go
through the agreement, as many of
us have gone through, you will find
that there is practically nothing new
in the sense that wuothing new has
been written into the Constitution
even indirectly, or is proposed to be
written. In fact, the accord has been
rightly claimed to have beepn within
the framework of the Constitution.
In the statement made by the Prime
Minister in the other House angd i
this House 2also, she said:

“The agreed conclusions have
been formulated within the fram-
work of the Constitution of India™

This is the position. Therefore, the
accord does not mean in any way a
departure from the Constitution of
India. T have mentioned this beeause
some people are trying to make out,
and we shall soon hear them, as if
we are departing from the constitu-
tional arrangement and indirectly
smuggling something imto the Consti-
tution which was not intendeq by the
Constitution or which runs counter
to the spirit and letter of the Consti-
tution. Nothing would be a greater
distortion of truth or a more vulgar
interpretation of the Constitution.
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Mr. Vice-Chairman, as I gaid, it has
been a great blow to the forces ini-
mical to our country,

Now, unfortunately Prime Minister
Bhutto hag chosen tnig occasion to
1ssue protests and even threats. The
other day he called for g “hartal’.
Now we read in the newspapers that
he has asked for some kind of a
demonstration, observance of what he
calls ‘Day of Self-determination’ on
March 17.

It is rather surprising that Mr. Bhutto
should have thought this was the best
way to meet the situation which has
been created. If anything, what has
happened 1n Kashmir would strengthen
the scope for our eftort to bring about
normalisation 1n the sub-continent and
peace in the sub-continent. It is in
absolute accord with the spirit of the
Simla Agreement, if the spirit is not
divorced from our commitment that we
should work together for the establish.
ment of a durable peace in the
sub-continent. When Mr. Bhutto
gives such threats and calls for action,
well, I am reminded of the past. You
will remember that immediately after
the U.S. Pak pact was signed in 1954
or round about that time, again the
Kashmir question came up. At that
time the then Prime Minister of
Pakistan said that he thought that the
U.S. arms to Pakistan would help
solution of the Kashmir problem. Re-
ferring to this speech in the Parlia-
ment on March 1, 1954, the late Prime
Minister Pandit Jawaharlal Nehru
said:

The Prime Minister of Pakistan
has stated that by the receipt of the
military aid, a momentous step for-
ward has been taken towards the
strengthening of the Muslim world,
that Pakistan has now entered into
a glorious chapter of its history and
is now cast for a significant role in
world affairs. He hag also stated
that this military aid will help to
solve the Kashmir problem.

Somehow or other we find that con-
nection again between military aid to
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Pakistan and the revival of the Kash-
mir issue in Islamabad or Karachi or
Rawalpindi, as the case may be. That
connection seems to continue. It is
quite clear that today when Bhuto
speaks in this manner, naturally he has
the prouding, if not in publicly spoken
words, and backing of American arms.
Their arms are speaking, if I may say
so. It is the U.S. arms which are
already in Pakistan and which have
been promised to be delivered to
Pakistan that speak. Mr. Bhutto's
word, therefore, should be taken 1n
that connotation and in that light.
Otherwise I cannot imagine why Mr.
Bhutto shoulg suddenly lose his
balance and speak in this manner. He
even said that Kashmir problem should
have been settled bilaterally in ac-
cordance with the Simla Agreement. I
again studied this Simla Agreement. I
do not find any commitment on our
part that internal problems of our
country should be settled in consulta-
tion with Mr. Bhutto or the leaders
of Pakistan or Government of Pakis-
tan. There is no reference whatso-
ever. And there could be none, It
would be a sad day if Mr. Bhutto has
to solve his problems in some of his
States or Provinces in  consultation
with us. How could it be? Bilater-
alism is intended to solve Dbilateral
problems through bilateral discussion.,
Kashmir has been a problem—if you
call it a problem—of internal demo-
cratic growth and development of na-
tional integration. If any residuary
problem remaing today, it is the pro-
blem which has been posed by Pakis-
tan itself as a result of illegal occupa-
tion of some parts of the State of
Jammu and Kashmir. If there is any
bilateral talk called for, it is called
for in respect of that part of Kashmir
which is still under illegal occupation
of Pakistan. The matter has been
taken to the United Nations years ago
At no point even the United Nations
challenged our claim and position with
regard to the State of Jammu and
Kashmir. This point was emphasized
again and again by Pandit Jawaharlal
Nehru both in this House and the other
House. I recall to you the speech of
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Pandit Jawaharlal Nehru on March 28
1951, when he said:

Kashmir is  jurisdically and
politically an integral part of the
State of India and at no time the
United Nations Commission or the
Security Council challenged this
fact.

This was the position and even the
United Nations could never challenge
this fact, which was mentioned by our
late Prime Minister in his speech in
the Parliament itself. I do not know
why Prime Minister Bhutto now should
think in these terms. He thinks that
we should have discussed it. Well,
there is no question of any discussion.
Are we to discuss with him as to who
should be the Deputy Speaker in the
Kashmir Assembly? Tomorrow he can
say that. The day after tomorrow he
can also say that we should discuss
with him as to who should be the
Commissioner of Police or the Inspector
General of Police in Kashmir. It is
absurd and I have never heard such
fantastic statements having been made
in international affairs,. What has
happened in Kashmir? The Constitu-
tion remains where it was. Kashmir
remains as it 1s except the some part
is under Pakistan’s illegal occupation
and we are not going into it at this
moment. Nothing has changed there.
All that has changed is that another
Government, by agreement, has come
into existence. Even the Assembly re-
mains as it is and the same MLAs are
there. Everything remains where it
was except that a new Council of
Ministers has been constituted, headed
by Sheikh Abdullah, Therefore, how
does it become something which de-
fles the Simla Agreement? 1 cannot
understand this, In 1972, with Mr. Mir
Qasim there as the Chief Minister,
Mr. Bhutto signed the Simla Agree-
ment and he did not make any big
point then, How does he now make a
point when it has been decided that
Sheikh Abdullah should be the Chief
Minister of the State of Jammu and
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Kashmir? When it has been endorsed
even by the former Chief Minister of
the State Mr. Mir Qasim, who has un-
doubtedly shown great imagination
and understanding of the problem,
how can Mr. Bhutto make any point
now? This is the position now.
Therefore, 1 say that this is an inter-
ference in the internal affairs of our
country. Mr. Bhutto is interfering in
the internal affairs of our country con-
trary to the Simla Agreement, defy-
ing the spirit of the Simla Agreement
and all that it stands for. I think this
is rather a serious matter and we are
very sorry for Mr., Bhutto that he
should not have learnt the lessons from
history., It only harms Pakistan. We
have no quarrel with Pakistan. When
we talk about Pakistan, we fee] that
we are talking about our own bro-
thers and sisters. Maybe, we are juri-
dically divided. But there are many
things, history, culture, association,
language—these ties bind us together
and these pulls are formidable pulls
and, therefore, when we have to cri-
ticise Mr. Bhutto, we do so with a
heavy heart, Mr. Vice-Chairman.
After all, if all goes well with Pakis-
tan, all goes well with us and if it
does not go well with us, it does not
go well with Pakistan, Our destiny
our future, are all inter-woven to-
gether and we must go together as
friends, as brothers and sisters, and
as neighbours, as good neighbours, in
our co-operative efforts to make our
future. Mr. Bhutta got the bilateral
agreement, well, the Simla Agreement,
and I think the same should be lived
up to. Why is he injecting a needless

controversy where there is no contro- "

versy or dispute in this matter as far
as the present arrangement in Kashmir
is concerned? Therefore, I think that
such an interference in the internal
affairs of our country is nat good and
it does not speak well of a leader of
an important country in this part of
the world, namely, Mr. Zulfigar Ali
Bhutto.

Now, Mr. Vice-Chairman, S8ir, we
are all naturally very happy that an
agreement has been arrived at now.
In fact, as you know very well, the

k.
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proceedings will show that for the
last 15 or 16 years we have been
pleading for such an agreement, such
an arrangement, such an understand-
ing. Some of us had met Sheikh
Abdullah again and again I must say,
Sir, that when I met Sheikh Abdullah
some years ago, well, I felt that he
was groping for his way to come to
an understanding with us. I told him
on my party’s behalf—I was not au-
thorised to speak for anybody else—
that this was the position and I told
Sheikh Abdullah that our impression
was that the present Government, not
only the past one—the present one I
am talking about—was seriously in
favour of arriving at an understand-
ing and accora with him and that they
were not interested in the least in ag-
gravating the situation at all. That
part we said and my impression was
that he took me at my words and
took me seriously and he also said
that there were urges that they must
come to an understanding with the
Government of India, I said that I
felt from the words that flowed from
these benches and from the speeches
of the Prime Minister that they were
earnest about ccming to an  agree-
ment. Well, we were told by some
that it was so. But actually what
has happened shows that what we
felt was correct and what others felt
ijs not That's how it happened.
Therefore, I say that the events have
behind them certain very significant
promptings of life on either side.
Twenty-one years have passed since
Sheikh Abdullah ceased to be the
Chief Minister. Now he is back at
the helmn of affsirs again, These 21
years have seen significant changes in
she world, in this sub-continent, in
India, and if I may say so, in Pakistan
also. Now it is no use trying to harp
on the past at all. We must know
how to live for the future. If you
harp too much on the past, there is the
danger of losing the future. And, I am
afraid, Jan Sangh is precisely doing
that. I was going through the Jana
Sangh paper, Mr. Vice-Chairman, the
‘Motherland’, as I always do; 1 was
appalled to find that this paper was
writing page after page {0 make up
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the past for propagation—the past
which has lost 1ts significance in the
face of new challengeg in the course of
history. Now these are being raked
up. It is being done. What Sheikh
Abdullah was trying, what we said
and what we did, is the forgotten past
—forgotten in the semse that we are
working for the future. They have
their place in the history. But we are
now 1n the process of making history,
shaping history. Why should we bring
back old things from history in order
to stem the tide of events? That I
cannot understand. But this is the
Jana Sangh policy.

The same thing Mr. Bhutto is doing.
He has been bringing up all kinds of
things. Perhaps the biggest argument
he has got is the American arms. Now
that kind of argument can make no
sense with anybody. But again I may
say that the world has changed far
too much, and no amount of tanks,
guns and bombs can alter the tide
of events and the march of history.
We are marching along the path of
peace, friendship and good neighbour-
liness. The Simla Agreement is our
banker. The Simla Agreement does
not seem to be the banner of Mr.
Bhutto. Had it been so, he wouldg not
have gone in for arms from USA. We
could solve our problems threugh bi-
lateral and other discussions. The
moment he got arms from USA, he
has given the call for ‘hartal’ in Ka-
shmir ....(Time bell rings).

well, I will finish. I must say in
this connection that that will not help
anybody. We are very much upset by
1t because we all sincerely desire the
Simla Agreement to succeed. On our
part we are trying to make it success-
ful. But, unfortunately, that effort is
not being reciprocated from the other
side as it should be. s

Here I find that our friends from
the Jan Sangh will be speaking. May
I anticipate that a little?

SHRI SUBRAMANIAN
(Uttar Pradesh): No.....

(Interruptions)

SWAMY
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when the talks were going on, the
Jana Sangh were very much against
the talks. They calleq it a conspiracy,
plot and what not. )

Recently, I find that an illustrious
lady—shall 1 call her a dowager or ex-
Maharani?. . (Interruptions). She said
that this is a sinister conspiracy. Now,
what do we think? She may be mar-
ching in the ‘people’s march’. flanked
by Mr. Vajpai on the one side and
Mr. Advani on the other side. It was
a very good sight, no doubt—the lady
being flanked on the one side by a
confirmed bachelor and on the other
side by an equally trust-worthy
married man.

SHRI SUBRAMANIAN SWAMY:
I hope you did not die of jealousy.

SHRI G. LAKSHMANAN (Tamil
Nadu): You were also observing from
some window. I saw you.

SHRI BHUPESH GUPTA: I was
watching from the Western Court as
to how the procession flopped. Now,
many arguments have been raised
about Article 370. What is Article 270?
Here is the Constitution. The accusa-
tion is that Article 370 has been made
permanent., Mr. Vice-Chairman, if this
Article 370 has been made permanent,
it has been done not by this Agree-
ment, but some 15 or 20 years ago
when the Kashmir Assembly was no
more there. Nothing can be done
about it. We have been living with it.
It has been there since the commence-
ment of the Constitution. Why should
there be this sudden cry that this
article has beenn made permanent?
Kashmir was given a special status
and it was left for the Kashmir As-
sembly to decide about Article 370.
They did not decide anything. They
wanted Article 370 to remain. They
are not worried about it. Here also,
we do not bother about it. On some

occasions, Jan Sangh raised a hue
and cry about it. Now they charge
that it has been made permanent.
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There is nothing of the kind.  This

agreement will continue giving the
Kashmiri people their special status.
(Time bell rings). I would lke to
add in this connection, before I sit
down, that the Prime Minister has
expressed hopes that Sheikh Sahib
would now be in the mainstream of
our national life. I fully share this.
There is an obligation for us also. We
must truely help him come into the
mainstream of our national life. Let
it not be said by Sheikh Sahib and
others that we have asked him to get
anchored like the house boats in the
Dal Lake that never move. Ours is
a running stream It is the moving
mainstream of our national life into
which Sheikh Abdullah has come and
certainly that will strengthen him and
strengthen us. That is why we wel-
come this thing all the more in the
larger national interest.

We know very well that we shall
hear Mr. Mariswamy. He will refer
to Mr. Karunanidhi’s speech. He will
claim something. 1 may say that no
State was given the status as Kashmir
got under Article 370 and it is use.
less now to bring in that kind of de-
mand. Our Constitution did not give
that kind of status to any State. Se
far as Centre-State relations are con-
cerned, by all means democratise them
by making the unity stronger. We are
all for giving more economic powers
to the States so that they can carry
on their developmental efforts. At the
same time, we are all for strengthening
the unity of the country. It will be
most uncharitable and hitting below
the belt it this agreement is cited as
an instance or a precedence 1n order
to get something or to put forward
certain demands, not openly separatist
but with the spirit of separatism be-
hind them. Mr. Karunanidhi has
threatened that he would start other
methods. We would like to hear from
Mr. Mariswamy what other methods he
has in mind. (Time bell rings), There-
fore, let us not spoil this thing. I wauld
ask Mr. Mariswamy and others to
give it a national reception. I know
that they may not support it. Jan
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Sangh will certainly not support it.
They have made yp their mind. But
the whole country has welcomed 1t. I
have gone through many newspapers,
-editorials and otherwritings. Rarely
have I comg across an accord between
the Government of India and some
other people which has received such
enthusiastic, whole-hearted support as
this particular accord has received.
Therefore, let us join with the people
who have hailed this agreement and
support this accord which has been
arrived at as a result of painstaking
efforts over the years. We must not
only give it a trial but we must make
it a resounding success for the sake
of people of Kashmir. I shoulgd like to
say that steps should be taken for the
economic development of Kashmir,
for the well-being of the people of
Kashmir. My amendment speaks to
that effect. I would urge upon the
Central Government to render all
possible material help to Sheikh Ab-
dullah, his Government and the Reo-
ple of Kashmir so that the industries
can come up, the economy can look
up, the people get relieved and their
distress and suffering are less than
they are today. This is what I would
like to say. This accord must be fol-
Towed up by such measures for the
well-being of the people of Kashmir.
And that is the prime consideration
in this context to which I must draw
the attention of the Government,
Again, before I sit down, I must con-
gratulate those who have worked for
the success of the accord and they de-
serve our appreciation. I do look
forward to this effort producing still
-greater result. I do hope that Sheikh
Abdullah when he has taken the
helm of affairs in Kashmir will do
everything possible as a statesman of
the old British days, as a freedom
fighter against the British imperialism
and he would prove to be a powerful
force in strengthening not only demo-
cracy within the country. not only
secularism within Kashmir but the
unity of the country as a whole.

With this perspective T once again
extend our full support to a magni-
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ficent agreement or, I should say,
accord which has been arrived at fur
the well-being of the State of Jammu
and Kashmir and the nation as a
whole,

SHRI V., B. RAJU (Andhra Pradesh);
Mr. Vice-Chairman, Sir, I rise to give
the warmest welcome and express the
highest appreciation of the accorqg that
has. been recently entered into between
Shri Sheikh Abdullah and the Prime
Minister Shrimat: Indira Gandhi

Sir, my amendment is similar and
the same as the amendment of Shri
Bhupesh Gupta...(Interruption). It 1s a
fact that there is an identity of views
on certain important matters. Sir, I
am grateful to Shri Bhupesh Gupta for
the expression of his great apprecia-
tion of the achievement made by the
Government and I claim this achieve-
ment as the achievement of the ruling
party, the Congress Party.

Mr. Vice-Chairman, Sir, we have in
this country a stable polity which has
revealed 1ts vigour and health, a
democratic policy which has really
risen to the level of solving the in-
ternal, domestic problems in a way
that very few countrieg have been
able to resolve whenever they fared
such difficulties. Sir, the cultural level
of the polity or the level of the politi-
cal culture is always revealed by the
manner in which the domestic issues
are mostly resolved—it is not merely
waging wars and achieving success
but resolving the internal and domastic
differences and also the manner in
which they are resolved, leaving a
good tradition for the posterity to take
advantage of. About this accord, as
Shri Bhupesh Gupta has said, there
had been the widest appreciation, ex
cepting one or two lone voices. And, it
is really a significant factor that there
hags been a grand isolation. We are
using the word ‘grand’ in grand aili-
ance; like that there has been a grand
isolation. With the exception of the
Jan Sangh and its step-brothers the
B.L.D. in a low key, not actually as
vocal and as vociferous as the Jan
Sangh, with the exception of these two
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politica] forces all shades of opposi-
tion political opinion welcome the
accord on Kashmir.

AN HON. MEMBER: The B.L.D. is
actually yet to be understood correctly.

W URAARTGW  (IAT qIW) ¢
qr ue S F1 W AT @ 17

SHRI KALI MUKHERJEE
Bengal): It is a kichhri.

(West

SHRI V. B. RAJU: I expect in this
House some improvement over the
performance in the other House be-
cause some time has passed and public
reaction and response have been there.
I hope our wisdom really uses the new
direction and as Shri Bhupesh Gupta
hag said—1I also actually stand by him
and reiterate—there must be a national
consensus. It is not a question I
party consensus alone, national con-
sensus must be there. And, in this
democracy we have seen and we have
been wise enough to distinguish het-
ween what is a party matter and what
is actually a national matter and al-
most on all national issues we have
been standing together.

Sir, not only here 1n this country but
even outside there has been a very
high appreciation. Even a newspaper
like the London Times, which was not
always happy with us, rsaid:

The bulging file on a problem
that surfaced nearly 30 years kack
will be closed and the United
Nations will see the end of the long
dispute with which it was saddled.

Even the London Times has said
this and there should be nothing
like a Kashmir issue now. This is a
matter which we have to take note
of. Even outside cxpression has
been so receptive and so healthy
that any dissenting voice in this
country will not be appreciated.

Mr. Vice-Chairman, Sir, this accord
which was achieved by us “is the
result of the employment of all the
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resources of patience and negotiatio--
nal resilience at the command of the
Prime Minister and her Advisera”
I am quoting this from the writings.
of a columnist. Now, this is how the
public press hag received it and given.
great appreciation for the patience

demonstrated and also the capacity
to negotiate. @ What is the philoso-
phy Yehind this accord? The
philosophy is “Trust begets trust.

That is the philosophy. Now, it is
not the niceties, legal niceties and
constitutional niceties, in  which we
sometimes get ourselves trapped.
Now, there is trust after long
yearg of distrust, say after near-
ly 22 years of distrust, there is trust
again on both sides and on all sides.
Now, it is in this atmosphere that we
are now discussing the maiter. Now,
can it not be accepted by the oppo-
sition, particularly by these parties to
which I made g reference? Kashmir
is a bastion of secularism. It is here
that a fitting reply was given to the
notorious two-nation theory. Now,
does not the Jan Sangh—to which
fortunately pr unfortunately, Sir, you
belong to—realise that Kashmir hag a
special position because of both geo-
grahpy and history. There is some
history behind it. It is a situation I
said it is a special gituation, better or
worse., (Interruptions.)

SHRI KALI MUKHERJEE: Do not
argue with new-fascists in India.

THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR): Mr.
Prakashvirji will reply. Please hear
him,

SHRI V. B. RAJU: Let us learn
not to use bad words against each
othe¢r. I am actually trying to fix
my gaze at the Chair alone. I would
not like to be ddisturbed, this way
or that way. Sir, it is here that =a
befitting answer was given to the
notorioug two-nation theory, Now, as
I said, Kashmir has by its history and
geography a special position. When we
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geography a special position. When we
talk about Kashmir problem, it s
not actuaily with regard to the part
which is in the possession of India,
Kashmir is dividedq and a part of
Kashmir is under the illegal posse-
ssiom of Pakistan

SHRI SUBRAMANIAN SWAMY:
What are you doing about it?

SHR1 V. B. RAJU: Because of

the vulnerable position of a part
*which is occupied by Pakistan, the
neighbouring country of ours, and
since the people wof Kashmir had

passed through three wars and earlier
raids, Sir, we must have sympathy
for the people of Kashmir. Not only
the people of Kashmir and the leader-
ship of Kashmir have been glving
the maximum support to the philoso-
phy of socialism, secularism and
democracy but also bearing the brunt
of attacks from outside. Sir, it 1s
very easy to sit far away from the
border and talk sometimes in terms
of waging a war. When war comes
it is not those people who speak loudly
that go to the battle-front.

AN HON., MEMBER: Hear, hear.

SHRI V. B. RAJU: 1t is the people
on the border who actually shed thelr
blood and give their life, It is very
easy to sit in Delhi or in some part
of the country, far away from Sri-
nagar, and preach sermons. Now, in
fact, I would like to say that this
accord, really....

SHRI SUBRAMANIAN SWAMY:

Shyama Prasad Mookerjee! You
killeg him.
SHRI V. B. RAJU: ....would help

in the ideological battles which are
now being fought, secularism and
deimocracy on one side and commu-
nalism ang reaction on the other.
Now these are the bodies which will
really give us the desired results and
now this accorq would really help us.

[ 12 MARCH 1975 ]

|
l
l

State of Jastmu ana 182

Kashmir

Now it is easy to belittle these things
but after passage of time their signi--
ficance will be realised.

SHRI SUBRAMANIAN SWAMY:
Selling out!

SHRI V. B. RAJU: I do not think
some of the critics..,,

SHRI SUBRAMANIAN SWAMY:
Not only giving a specia: status be-
cause of communal....

SHRI V. B. RAJU: Sir, I would

request you to help me by stopping
this running commentary.
THE VICE-CHAIRMAN (SHRI

JAGDISH PRASAD MATHUR):
don’t see.

You

SHRI V. B. RAJU:
I am only appealing.

I do not see.

Sir, sometimes when we do not
have arguments we use actually loud
voice. That is not good. We have-
here to understand the things correct-
ly and really help in the situation.
As Mr. Bhupesh Gupta said, it is
not....

(Interruption by Shri .Subramanian

Swamy)
THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR): Mr.

Swamy, you are making....Please.

SHRI V. B. RAJU: gir, T do not
find such people really helpful. I
do not think those who come and say
“Did T not tel] you?” are helpful. It
is not that. We have to see that
certain things do not go wrong not
only that we do not commit mistakes
here but also that friends in Kashmir
also do not commit mistakes. It is
ultimately the greater integration, the
higher integration which we are aim-
ing at. There is no difference of
opinion on that point. What is the
fup of trying to actually break this
accord wholesale and say there is &
difficulty here, there is a difficulty-
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there and try to point out such things
which might prejudice the atmos-
phere? It is not that. What is your
objective ultimately?

LY

This accord was not entered into
because of any diffidence or lack of
confidence or lack of strength on any
side. It is f{from confidence and
strength that this accord has actually
been arrived at. (Tyme bell rings)
How much time have you given me,
~Sir? . . - et

- i . FORS

THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR). You
have taken fourteen minutes.

SHRI V B. RAJU: Any step that
will bring about political stability
and tranquillity in Kashmir—ja sensi-
tive border State—will be of great
benefit to the whole country. Let
this be remembered in history. This
accord is an achievement marking the
maturity in our political development.

Sir, as has bBeen saig by Sheikh
Abdullah, ‘The accessiop of Jammu
and Kashmir is not a matter at issue.
It has been my firm belief that the
future of Jammu and Kashmir lies
with 'India hecause of the common
ideals we share”, What more do
we want Sir?

SHRI SUBRAMANIAN SWAMY:
He is talking like another Prime
Minister.

SHRI V. B. RAJU: Sir, it is only
"Shri Subramanian Swamy who speaks
like that.

THE VICE-CHAIRMAN
JAGDISH PRASAD
Don’t hear him,

(SHRI
LIATHUR):

SHRI V. B. RAJU. The return of
Sheikh Abdullah to Srinagar and to
the mainstream of political life is to
the good of the State and the coun-
try. The nation will welcome Sheikh
Abdullah’s return to constructive
political life and share the confidence
-©Xpresseqd by the Prim, Minister that
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he will make his gwn distinctive con-
tribution to the task of strengtheming
the pation and sustaining itg ideals.

[y

Sir, I would like to emphasise on
one point which I hope the Opposi-
tion will really take note of. We are
talking about Centre-State relations.
I think in this particular case the
general aspect of Centre-State rela-
tions is not very much relevant but
yeat by accepting a variant in Centre-
State relationship, the accord reminds
that in a country, as varied as ours,
the essence of unity should not be
sacrified at the altar of unity. What
the Jana Sangh wants, ag I under-
stand, is unity. Unity presupposes
diversity. Since we have diverse
people, diverse areas, diverse limes
ang diverse interests too in fact, we
are trying ty achieve unity; other-
wise the slogan of unity would not
have come at all What is it that
the Jana Sangh wants? Unity alone?
Ig it possible and is it desirable?
Our strength lies in unity in diver-
sity”. That is what is being aimed at.
The special status to Kashmir through
Artitcle 370 is not an exclusive mat-
ter. Other Articles also in this
Chapter follow, Article 371 ang its
parts also provide for special re-
quirements of Nagaland wend other

‘States. The Chapter has only transi-

tiona] provisions. So, it is not only
Kashmir that has been given special
status but other parts also have been
given special status. Even in the
Union all the areas do not enjoy the
same status. There are the Union
Territories. There were was the consti-
tuent federal uniong like the States.
There are smaller Statels, very small
States and very big States. Where s
the question of achieving unifornsit:?
Then we are committing a mistake
in understanding ‘accession’ and ‘in-
tegration’. About accessiop there wags
no dispute. ‘Integration’ is a ques-
tion of degree; how far we have been
able to integrate the people of this
country perfectly is the question.
Sir, that is why, in a nation, aparc
from these three pillars—democracy,
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socialism and secularism——there is
also unity’ on which we have to
emphasize. It is very essential. We
are multi-ethnical, multi-religious
and multi-lingual people. We are
not a single homogeneous community
as you find in the United Kingdom
or Federal Germany or France or fur
that matter even in Bungladesh.
Therefore it ig the history of the
country, it is the peculiarity of thei
country that has to be borng in mind.
Every aspect has to be treated o its
merits on the actual sjtuation of the
country. Sir this Kashmir has a
special provision, ag I said due to
both history and geography. (Time
Beli rings). Just give me five
minutes,

Sir the new developments in de-
mocracy are bound to have a healthy
influence on the situation across the
border. That is the point that has
unnerved the rulerg of Pakistan and
that is why Mr. Bhutty is also mak-
ing some noise. Sir, ley me at this
moment bring to the notice of thau
House how Radio Pakirtan tried to
exploit an incident in Jammu on the
day of the swearing in when there
was some demonstration when there
was some law and order trouble; the
Pakistan Radio seems to have broad-
cast that the armed forces, the army
openeg fire on those who did not
agree with the accord. Pakistan had
in ity ming that pro-Pakistani ele-
menty were put down whereas here
it was the Jana Sangh who disturbed
the law and order. See, how the
thingg become conspired and how the
Radio Pakistan has exploited the
event that there were elements who
in this country were against this
accord presumably meaning pro-
Pakistani elements.

Sir, we should be very careful in
our agitationg in our dissent anq all
these things. Sir, Mr. Bhutto’s letter
to the members of the U.N. Security
Council on Kashmir accord shall be
taken up by us for the purpose of
record and nothing more or nothing
less This matter is a closed chapter.
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Sir, in legal houses and outside-
Article 370 has been mentioned very
prominently and the Prime Minister
has said very clearly and it hag been
said in the accorg also, that yothing
peculiar has been done nothing spe-
cific has been don¢ to alter the posi-
tion or alter the contents or alter
the spirit of Article 370. It is not
there, Sir. It is a matter of fact.

SHRI SUBRAMANIAN SWAMY:
(Uttar Pradesh): Very offensive.

SHRI V. B. RAJU: Now, Article
370. It was provided by the Consti-
tuent Assembly—and Shri ‘Gopalas-
wami Ayyangar made it very
clear, very clear—and it is said
also in Article 370 (3) that the Pre--
sident could repeal that Article or
could modify or do anything provid-
ed the Constituent Assembly which
was going to be established—Mr.
Gopalaswami Ayyangar had saig at
that time—in Jammu anq Kashmir
would ask for it. And that Assembly
did not ask for it. There was no
Presidential Order  issued. The
Article hag been there. Thg Consti-
tuent Assembly did sit from 1951 to
1956, and after 1956 in these two
decades many Acts have been ap-
plied and many Constitutional
provisions have been  applied
to Jammu and Kashmir. Things
have been going on smoothly.
And what is the change that has been
brought about now? Nothing. Now,
in fact I should compliment *he
leaders of Kashmir particul:rlv Mr.
Sheikh Abdullah and his em s ary,
for having agreed about the arpoint-
ment of a Governor about the El c-
tion Commission, about the franchise
about the Legislative Bodies—many
things The Assembly of Kashmir
has powers today to amend their
Constitution and actually change the
character. They have agreed not to
do that. This is an achievement that
has not been highlighted. I fact,
this accord secureis the co-operation
of the leadership of the Jammu and
Kashmir State that such important
matters are not going to be amended:
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No. 5 ag an arrangement recipreeal
‘to what has beep provided in Article
360(i), a suitable modification of
such Article as applied to the State
should be made by Presidential
Order to the effect that no Iaw made
by the Legislature of the Stale of
Jammu and Kashmir seeking to make
any change or in the effact of any
provisions of the State of Jammu
and Kashmir relating to any of the
under-mentioned matters shall take
effect unless the Bill having been
reserved for the consideration of the
President receives his assent. What
are those? The appointment powers
and functions and privilegeas of the
Governor, and also election ang other
things. Now today the Kashmir
Agsembly by two-thirds majority can
change it. Evep though they have
the power, they have agreed that
without actually the Bill being ap-
proveg by the President of India,
they will not do it. Now it is such
a concession for Dbetter integration
that actually the leadership in
Kashmir hag agreed .. (Interrup-
tions). Sir, my point is that we have
-marched much ahead, we have gone
far ahead, by this accord in the
process of integration. Any agree-
ment or accord is on a give and take
‘basis. ‘'There is no question of fail-
ure; there is no question of guccess.

Sir, in the end I will say only one
point. I think this Parliament will
be not performing its function pro-
perly unless it takes note of the
sacrifice made by the Legislature
Congress Party of Jammu and Kash-
mir Assembly. Sir, any accord with
Kashmir is a domestic matter. Even
change-over is a domestic matter of
the Congress. When it is a domestic
matter of the country, it is g domes-
tic matfer of the Congress....

(Interruptions).

SHRI RABI RAY (Orissa): Mr.
‘Sheikh Abdulla is not a Congressman.
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SHRI V. B. RAJU: Congress has
a right to be in office in Jammu and
Kashmijr.

SHRI RABI RAY: Sheikh Abdul-
lah ig not a Congressman.

SHRI V. B. RAJU: That is exact-

ly so. Mr. Rabi Ray has agreeq for
the first time with me that the
Congress Party has sacrificed its

intereists to be in power and has
allowed actually a non-Congress party
to come there. It is in the best
interests of the natien. It ig not for
party purposes. It ig only for inte-
grating Kashmir closer with the rest
of India. It is g sacrifice made by
the Congress Party. On this occasion
I take the opportunity to salute Shri
Mir Qasim for having actually done
a virtuous thing in history

o FFMHAT e (ITT RW)
STENTAfT S, AR AgE FY qA
SaT # 2 are favaEgE w1 (T
gHT 987 | OF #AFEI a1 99 1962 H
Tt 7 WIS ATE BT AW AT F IS
R AT AT ik g N dis #
G W | U TG T T qGTqAT
g fg ¥ fa0y ¥ amew dfeq o ¥
faw e sregeaT F1 FTeNT F7 AFwAt ar
UM Wl AT P A FTIHR
UST FT GodATH T4 T 190 AAT JIEH
fem s 1953 % dfeq oY &1 faaw
g 7HTH AT F g9 IAST freware
FAT 9T | JaseEr sy gfe ey
T 39 FHA T F g TR 39 929
# o gFaer faar swg R d9 3w
afrat &1 fafaq g amnfss ar)
qE g1 H T GHIL F qra—{7aT7 *F
aZ A IR IO foar W FW Y
FH AR AT AT I FI I AT G
g 9 IR FT 5 ag 0F Ag
A g, UF AT wadde & 1 & qwsar
g fF g welr WY w3w 3w graeg A
qa% & 6 39 quay ¥ 912 i 30 55 —
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ATZAT &Y AHAT & AT FS TAY GEATLATG
gaga Efas g q gwe g
WM H R, JEJ TTF @A T {T
W T FFEAT FAF T8 6 w5 I ARG,
1 AT AT, T v for st &7 adrqm
qr A FRAT AT FR IFHT A AR
YR 4l @At ¢ | 9 4 F.fq
wred ® foar § 7 favagq afressasy),
qw are foasr fawm wwr w9 & 9
BF-FHF FT IHH! [A9@H FAT A1MREQ )
SIGECISEE R SRR EECIE B A CO B
T FEAT R i 39 @ aeg § T A
T J7E FT TUAT FEAT 94 FT F52
T T & (eafy g

Iugafa &1, § 3@ IFT FV
a0 AT FAT J7gAT § | T I
T FTIEIT T &7 Wikg ¥ fa=g
B A @ W Fr gEq fomeat &
forg famamg 9T gEater frg, de<am
AT Ty 7 forg faqqea 9T gEaras
fon 3a# #iz wgroer ghdag 7 fow
Tasraqa qe gEatar fFg eqd 7% =<
&) ar | FfeT s A FIER ST
Fara § faar § g1 39 W
F QO FU ¥ F oguy weat F Agr
Fgal, I AT FFR T F I
gmg ¥ w0 NaW ¥, oy AA F
gat=r = F A% feqw qm,
37 ot AgT T% "graq ¥ faar g fF
a9 & ARa § famg @R § I F QA
FITT ¥ | THF1I7 a8 a1 5 whHas
qATE A 15 W, 1947 w1 g A&
Faar 3 fF weEAwE g wRg @
it ar arfsama &1 fasei 1 s
TIARE ATAY F1 7 Haar a1 g
g FITNT AT FT IR I F1$ 90T
7Y ar faary 9% fF oo & A0 &
& 1 ggY, Afeew mETA & WAAT,
safag Wt 37 g% e A FTEIT Ty

washmir

F T # faqa & arg Agrasr gfdag
TG 17 ¥ 9397 T ¥ fr oy =6
FTeq LU § AR | o F qoamq
WG FEGEAT H1 TEH HIT FTEAT ;T
qizw fafaez gamar a7 om0 W
g7 5% gd 8 fo g el EgFaEar
gatq & qar ¥, Afgq wgraen gfdag
1 ITar afafafuat a1 2@7 & a=
I9% FIT famrg w8y a1, Fw1 %
1953 H AT gTHTTFT 9 ATAAT 937
T 1 THY wgwe freas, § AT AT
72 afEd 51 1,g:7. 7 gw W 9g FAT T
ot i aF AT AT g, TEE AR F L
T A& g, faara za% f5 ST 99
AT A7, IAFT AL @A § T
;T F1eH T whaey & qry gw fgaae
FU | 9@ Fegear a1 17 age (T
gy, faax arg g1 fagr frar mar
&Y g9 ar@ & @w F1 qarg fwar
#gag F qFIq ¥ o gwawg g A
T 37 faq 9 qrgg &1 froardy
¥ graey ¥ | 9g«r AT 1953 § 9
%) fazearT fegr @t Iq q9g afsa
W ¥ IF @ FFEES AR AL A
3a#r frgdrT fear w@r | & a4 @SRl
7 feare & w21 @@y FT@T w7@T
fohT gaTTr 17 IAT B g7 04T A7 TAF
F1e frr faar w@r, W@ aE d
FUT TR Fg I WY & a1= G fR=rn
TIZAT | & A wfeaw araq @ 12 fammn

A g [ oW gL
3P.M. ¥ %@ wegeel ¥ grad H

ur faega S@ e § FEr 41
1965 ¥ | 1965 ¥ ag g@ AT
ardl fFaqr mav a7 s da wEgen A
gs T grar F7 aqradd faqr ar W1
AT F A A g% § faaA & fAg
A=A AR AT IR FAfq & wE A A
afewT oa grga ¥ oy g7 ATET FTHI
A IO &7 geenn fEar Hi I
F5 39T T TaT FT | gTAT F AT AV
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IAFT HAYAT FTAFA AT AT FTEAT
grag S IAF AU FISAE 9
I 9 I faEaT ¥ wHTw T |
afgs ga & =fas i@ @ A
St Fra @ w7 fom & fag wra
TFIL FT 98 TG A1 AT FEHT 31—
TR E fag N AT A3 gU &, A W
1T FT TETEY 3A, qg AT fI9F FTCA
I GIHL FT TG HegoeT 7 9% TAIE
T FLAT 97 AT TG Fogeat F{ 417 H,
St grar & A9 § AW oA I8,
ag a1 ag 9t {5 7@ megewr oAy
I AT ¥ A1 g FIA W A=A T o
SaF 1A @Y 3¢ faer ™ o T genfar
W Y | et # 5 atfEeam &1
T ofY, Y qifFearE &1 garaE a1
Ig7 3% fow oF 99 FIFEF FV FTwqT
FY | Iq TG FIKE F FGEqr F1 A
gesitfar & wifeeardt TogeTaE #
MT I9 g@aE § T weged ]
i & qrew fafaeet e v @€ &
faary & wageam o Y 1 zg FA0
agi q¥ faa T faem & amg, s 99
g Az F arEr &, I avI F 59
ae &% &  gEwr A § ¥ /T E
& oot AT FE A FIq AN TG R
g\ & argm 5 afx wiam & 71 fra
7% Tw am w1 g @iy e fym gw
T F A1 FFTWIE I § 9 a
g &, & oA WX ¥ L TG FE @I
g ar & T F1% 7 amw W@ ®E
q ag 7 ot gad | I S AR §
- forar & fa oifeear #1 SEREY IR
gfs=fady mfras &t 22 4 1 S®
gu @iz § f&@r & g g J
TG WAl FIEHT B @A U
AT & =0 =Y 7 TEAWT AW JE &,
AT FaTA HA FT AZAT FAAT ATET
¥ I T F A A g fwa dw
IwFT AT T TEAWT AN FTEA ¥ |
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7Y aF A4, IT A7 AN F AT GIFTY

F 7z +f fa a1 fis @ megean wifwears
FT /ST TG &7 T4 T HIT Aol i |
St SR W FRE g8 IEAT gor F
W@ FX A TCHIT T IThT GIFINE
T FGI 93T AT IFF T IaHT
AFET §27 | AfFHA agi s A 9T
FRT F IEE T g FehaeTs qq
g of w1 fem st & Srgem fip wor 56y
ot J A1 Y A FT FAE AL W FHY

FTRFEr § | W O #ag FT arara%er

FATEAT & S9FT FB qeeAfw g | H1w 7
ST 1962 H WIRF G #IHAT fwqr
T AT AY Y @ FAATT qfH 9T
s& Feal fwar @i fo9 ov e o
=TT FT Fear § 59 T SF &9 7 X
fadta adi faar Mz 78 38 77 f5
g I F g g 5w ov v ¥
YT FEHAT (HaT § | FA(F= g7 =T
T 7 AT qifeary o1 N sArgE weglag
ofET & fog gar ar, W= mWegeT ¥
ITFT gwaa fFaT | 57 § 975 AT
F IH AT F GG 6 Wl E AN wg IT
g7 @1z § faar & 1 § s Tnegar g
T AT . & {5 oiq Y 48 EaIdEe
FIA AT ET &, WG TAWT F T G §
T TG Hegeet] & Iq &8 F T AL
F taeT & (FdY a7 718 afeadn wia
FqT? WIS o HegeaT #r F@T feafy
2?7 I & AN g AR A AT
qifieea & 39 FEfAF F IR ¥ AR
I g7 & A 7 59 o 7 ma
qf AAT HEFTFT X AT | G &
Tg w1 o & 3w § qa &F =fFear
F1 T wEgeAT Ft 95 qfw § H3
qar grar &

gl g, ga™ HAT St A Sv
ag7en (zar 97 & 374 #gr % 5g @
STEY ETTHIT & AT W a@dArr gar &
IUH UE HegeAl AT WEAT (W
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W g ) ag & wum "y ot § Ferar
* grg faaga war =g § fr 5=
et #1 3o sfagm ¥ e s
grfge + A HUAT UF IOWT WY
& e freft ara A S 77 oy
R/Ix a8 =afzq ifaw & 41 s ofraw
FTH & F I T A G0 FIAAT
argar § aifs atg § #rg e ww1e
Fr amfa @f 7 &1 M fwdr wwT
FT THHIT &P qTq Wlaew § F ;A
g |yl A ot | FEd A qEee
AF qAT F HI F HIT I@T TAHIH
g #Y SuiEfa ¥ AR ovw e R
T ATT FY ISMT 47 | A19RY § Tl
St 3 g7 Fg F1 g0y 78 fwar
T g f& e w@a {5 o gaer
Frefege 7 a1 37 qrq &7 fad w3 ?
=i w31 B areafawar &1 fadg AR
FLEAL | T Fr g2 ) Faw faam
FAH AT AT TuT+ HAY ST AW
EGEAT g F1 aa0 ATgdr g 1 & 9gr
wdr #r FASTY & f7C FgT T1gar §
& S q77 FTIHR & TH FT 918 &
arg faam A8y g1 a1 S awn wa
wegeat ¥ oo A fafafy 95 1 oF
g1 fwan giga § faaw & fag, s&@
FIONX F 940 qSF HA oy ArfEs
qEF F HR gEy swe dfsq o &
fam & fa7 qeft qorw wgeng #710
gifer argx & %77 & foar @ige &
q% FT ATAT foF 7T FeAT qifspear
F arg famar & @ gard w=ar fegfa
T 1

qeMr qrga &1 AT qleq S ¥
faa &< oA fx 3fE See-Free wrE
¥ grg faear & @ g ;o feafa
W@ 7 fsar qrge & dvar |iar 39}
2 fagr fF fag qwg & fga &, 93 §,
Firgr g AR gl usw &, I aw@ &
AF-FTRAR WP qifFearT &1 OF 6T
g7 wx @ 1 faay feafa &1 =0

3 RS—7

1
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a0 AT & 7 Afe dfeq St & qm
et Y WA A IWA w7 fF afz
SELATTRT W ¥ ek foear @
ar fafrag &0 ¥ saar faviy feafy
QW | wE giga ¥ ;A fF aAr g
waT gt faars 2ar &, o ¥ fyaw §
FIE A9 E, TE FET ¢ fr uw fame
feafa Tt stroaft 1 & faw g sregeen
FT 3T wged faur @ wr , oA 9w
Wegeell & Sffaw F¥ qesdfw 77 & o
¥ qe arge #1 Sufeafa § o war
¥ 7g 9T T FT qAE | AqIS A6y
AT AT Y FIAATEY T QT AT goay
g—ag W zufey @ fF iz ¥
TaF gfage F g3t F 1% gaan 1
aa a9 fir wgr a1 @7 & 5 o wgma
afawt @ 1 & faug & § s Frgar
g AT age o agl &, 99 way o
agt & B ag o1 &7 a9 Wi & Ay
Tragea § 7 5 oo @ agg &
T GHANT F¥ T qIEFAT TS ) F9T
TE-FTTHIR ¥ A% aad g1 o1 @Y
47 fF g @rga Y aar @ Sy
ar e ¥ fagig & straar 7 ar e &
7g W g @ R 5 w" gsger 2
g qidr sy a1 {6 faey Saw a3
fte & ! mfaz frw a9g ¥ g auatar
goT, Ag 17 X WO qOF THA ALY T
T gRAN F 9% qfH F HwR
Far o7 {519 & 7 awaAlar guT § 99 9%
AR S 3@ qqT A qq ag
fegrs & & 1 Wiy fom awa &
Fgar § f5 Ssnaa ® oveT ®q § a9
dfggr 8 WX I iz g6 §
ga & &g s g, wam
qqr &, fwRw SR g, wr
et Y, % oY 97 ¥ I W A v
qEar | I § 89 § a9r dfqaw
gar & X 99 & T gag O
gaa & a1 W fm fomn oo At

oY favi gfogre & St A FwA AT
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gi, I FTF 9% H q¢7T a9 gl, g
a3 #r gwla § forr s sfed o
NI AT T 99 G 2 AR D
e A =AW § T FUEL 08 IO
W R wa s g # fafwew
gATSq far STar ar @ &9 98 gud
IfF quEReEl fag aa A Er g |
T T H9L FT F9mn Ay fv v
faafa &, =1 €N aon g 1w
THT AT 79N Gy 9T qET A8 gY
8 €W o T g megeen w1 Ty
giqy ey oY, 9 F A § Faw 0F
T ey A | gag H Y agw 99 %
Agt &1 awar A1 | 99 (87 UM AAT 7
4TS AR AATH T 5 TH T qATH
o aFen 2 fear arfe sw o &
TR FT FAT A G AF | AT qF &
< wafa 38 9w ) & 6 < dag At
Sgy ¥ @ FX T@ TER Fa9A@r
Tt Frar st 7 s ARG 9% a8
Yo g1 i STIv agha § 8N A Fen
219 1 guALT ¥ fomr #R aw §
T FT GEE H FAAT, §H A TR
FT FHATT AR FX fat AR qifarg e
F @I T4, TA 9 F9 FT gUAET
#e Tt I ez A arg ¥ gax
T &, Y & IS AT & G TUTT GAT
T & FEg AR g fr a7 wam T
a1 ofEEE g § | TRF w6 -
da & qf~=wrs g9 qrag § &
T F Ig T wifgQ a1 & gy
adf & a=edl 97 fg s T F9
M N A TR FW SN ® A
TF I I & AF g7 H TST q9T
§ g & ==t 1 fqwg aAr 4 | w0 A
TIAT T AGAT &, ST QR TF 9 §
o SR A 5@ guE o3 e fiefa @y
TR o AFal A ) AfFT T Y A
*t wey fawm &1 fawa ST fF waw
HAT & W o fofa &Y ¥ B Bw

Wt
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& o wfafafy & S5 am¥ oo
A1 G F @, I FT JF I & FIL
FTAT AR T 5 a8 w1 Fyor fomm
@ ¥ war g fe S &t mEy,
warae 1 qee R ST oW g
afeT @ @ T 99g 1 oOaR ¥
w@ ¥ fog fa o # awr "
Gy O gag A 9 99 ¥ aga few
UEUFTT A F FATT | T FEEAr
g &5 dug N afcsar A I &
ga TFIY X ST §9g G F qeang
AT ST 2, ST A @Ry gt
#  HAIGATT & |

0 T & faww &7 ¥ wwAr
argarg & o el off ¥ v segeen
F1 7 feun & fF o= 7 sl &
araay § famm w5 sfaw qmr & Mg
9 ¥l & fF 3@ F1 S9 v Y &1 st
2 afF | oF T Fg ST E
TS |G A AT ST FTHIT F7 e
g N | I FEN F afae &
qF 9O & 147; 147 200 &, gwrafq
Sft, 3T wee foar g & e o
Frefe A1 faum qar s fely s
¥ qfiaaw s 9w, v fadas e
qTg @1 FL qFAT &, 90 F 9w wWee
sgarar & 1 & fage doifEr afyn
o7 AT qgAT F1EY | AFT 147 =T
¥ e §  dfaum ¥ e
fomar g & & oo & faame
qaT HY AT Fr A WA § fawg
BN R, W P wrw" ¥ B e
W AR w5 fagus 9 Wi 2%
gHSHE A &7 (387 TFCHT wfgwr
T T | ag gl Y SfaaeT gwr v
wa § a3 fag 9w #egear /1 A9
far s wr &1 g faaw awr &
fru & w1 3w & f97 5y o =i
T AT W N wEawEEa W L

TG T & FEAr AT § oy 4g
f& sara et w1 o N gt g
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g8 & 5 &Y w9ma sug W=t g,
et owsr @0 8 g & oo <@
F1 FIE AEAEFAT &l @ AW | TH
a1 & wresy § @y W @ g a9y
W R " W, CRTETEE ®E A
e Tan g fF ag S afwE @ (9g
& FAET T ] | TRl FT AN FAAT
TUE & | 51 I FE{ I 4B AN q@ FAAT
UG FIAAIT §T ST | FAT A X
g | oy |9 &7 A AT § 7
&3 q o A oF AT FeAl Agarg |
TS Fug HiAl, [ 7 | ww #]
@ &, gara g a1 99 % fae e ¥
Nasmer T fromsfag «
TOAT I AT FT T5F AT 1T
ATHT 9T F J5F AT F A18 SH
w1 AT FIA 1 favpr AF | wvmla
N, W TF W GTERT TGN A ToH
TE gATE AL 1 A I @Y ag w-
FTfTnt =7 &7 e @ 1 § st aw@ar
g & g aea & ara-sm T WAy
H 1T AR T AEH T AT TIH-FTEHIR
MR AIs TRy @ fooelt § o5
FC IR TG FQT EATL 1T HIX AR
ZEL AT ©FIEE % B qATH &%
gwq & 7l gue sAwa §wg W
BT GHIT F H7 F15 o T8y o
2 ) ag o1 3@ R E I AT T 35y
J9 1 gL @ |

gt ara foan & fadiw &7 & F@gar
|ATEATE T8 & TSA F1 T4 HiqemT g9l
T | FAGTT G HI ATIREAT 341 g3
fafew wifamgse F71 1936 %7 Txe S
q13q4 ag datar F vE i |w
STTLT &1 T 580 [TaM@ § TR AR &
g g g1, e wiEEaT ¥ @y <§
KT 18 TYAT UF &-5F Aieaed @
AT @fqurraswran | & qHaT FIEar
gfr s80fcaraqi # & 579 fomar §
FAqYTT gAT FAT A ATIIEAT AT
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&Y &we) 7 gRet ara & ag S ST
g frag #W 9 gaw fag) & -
FTTNT H A(GUT a7 TN FT ATEW-
AT ALHH FN 7 ST FET 370 & A
FYWYT %5 WY & 57 g7 &
Tfqe § 38 1 GATT F AT AT
g R 1 U9 Egd ¥ OF &) ara faaew
FAT AW R T @t g
& fou aw@em &1 #O8 IO
far =T AT ST FF7AT T R
q WG FT AR g0 fF ST A I9H
Fgl & I 9F FIEIR TS § ey
qETE A= AT gL & 1 W FE I
T S W ¢ gwfee g dfqam §
fordi STaed 37 0% WE | 99 Y-
FTEIR o ¥ amna feafy g s
A9 gH I (999 Iuaey /T FT S |
g FS farra 9 RiT ) 9 oagiA
SO H AT AW AT S A wE T
fFar g = wifwanit Y o &%
F gC H I § qo wwgar ¢ %
ot wgg ofc semfafa @ am w1
Fedl § [ T UG WegeaT #7 glagd
& et & R WRe & AWy S
T 797 787 & T & A /G T -
faf &1 3@ T 9T 9 el 95z w3
TFd g ! faRmfn TRy gaaE A
7 dsra # FEAr g fFar § g we-
A FGT g & FET ) gqTT F oSy
TH THCH AT AE L R 99 & NS
F91 g WE ! A TH a9 Y SUTET IR
TEY o STTAT AT HA FAT AT qTZAT
g fF ag ot araey @@ ¥ T §
At § aws awar g | wfew 9 g
Fadr fra € 97 F1 0F @ FEAT
SEAT § | S AF N0 F A9
I ®T FG g AR v fw AT @Y
g fagas ar fF qfaamw #1107 370
¥1 geT fear oo ) =g #Y I qwr
# ag o Cfagifes e smar a1 fow
fo gameg &= ¥ & @ Feqfee qred
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7% 7 g9 fadgs &1 oh @Y § 99T
fFar a1 ) ©F = ¥ gqaT fFar ar
39 fag7F F $IT AT 370 F7 FAT
T A AT ATE AT | F AT =TT
§F o gy 370 T A § T afv-
JAT AT QT & | AT 370 7 T TIAT
ST XY g A¥iE &§ F7 €29T IEET |
TG F7 W€ aG) g3ar ¢ & qarafa
Rl § F271 AEATE & [ qar
% qge mems oS G T way v fw
¥ & & qsi a4 &30 o 5 ager @
AT I F27 ¥ = TrefT a1 2 97 Wiy
FT A HEAT & TAA FE 59 & qref
TRl g a1 WY AT AZ Y P & [F
FTEHIT T HAT  ATLT W NhFETTT
& 19 ara-AT g HT gET Ay ?
zaw far & =6 Famt @ 98y
3T ) SEIT A AT T FIT & T
f g7 Fa1 FX 59 17 1 T FIT-FEA
I AT T &7 A1 4F AT g@
R §TF AT 39 &1 799 § faar o
T T g% 7% afeadT FT ag o]

ag A1 A E 0 I AR aren-
atfex &7 aw | AfET F FgOF FA
faai & ag w0y w0 w@ar §
TEE GFAT F A 9T IF TF AT
TET T F0fgw | F 78 AT Hgav fop
IF-FTRIT FAT AT R, "W T
a2t 1 f9ar 98 39 g¥ oarq & 3a
& mra & it T 1 AT w9 1 IS
& s A feafy = gy o for e ad
TITEATT FIAT TF | AT §heq Fag-
AT AGE T YT 370 ¥ §IT § 47
F4t gy o1 fF ag o faed-faas
w7 F1 AR faa smgar ) o wfye
eV 9K T 39 499 § ¥ oo
F 1 W A AN qqG AR/ A
R TG F AR A TG Y 90T ¥
4 | sawr afonT ag § ooy s
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AT F| &7F 97 ¥ & T 77 NS
WL WETHF AR AR Y
F1E qfead™ v | g, ¥ 39 17 #
aEt AT FrEan, @fFT S aafosEs
T E ST T HICHT FS{TT HrHlaT
FIAT AFAT & | 587 VAT & TH AV
a9 ¥ St @19 T8 2, WL 9T 3 &7
fe=r waaE & A [Aar fF oag
Fg TJF FE E, SET = qeiarcdt
AT fasti opaer 30 F 17 & off aaatas
AT | 5@ & ary (3) § Afagm
FIGRT 370 F F3T T F5 F27 797 &,
§ IR & wsal ¥ IT AN TG HT JAAT
AEA g | “IRa F wfaqra § #15 o
qEgE, ®TFAC Jar qaEgT gy
STE-FEHIT I & falr A fea s
g1, O8I ®rEAT qqT AAIT ATSBT
370 ® WAT USTIT F ART I
afEiay woar e fear s Asar
gV ag uofawaw =i B

galt &I # 7g FF A1GAT §
fF 9T 370 ¥ T gY w61 o1 Ao
& T § qg W AT T FwaT § WK
afcafas fear ST wwaT 3 0 A7 AT
zad ooz €7 ¥ fadt g2 &, & woe
[T § 7@ w8 Wr g | T9& FATaw
galr o wrafasas f g@H § ag
gitd F€ & gag § § 1 A FE
#7 &87a fore a3 ¥ 98y SF-FTeT §
AN 9T IET g ¥ ag AR AT Arfgy
za% frdt q3g & 1% S ar i
THIT FT T9F g1 QAT ATMgq |

fad A § TR HATAT AR
gel fomed & g9 § FigAr Awgar
§ | SuTT "l S § Iq TIT FET AT
o afwsrarg, & onr o a1 a wTew
S WeRT FT AN FW § | WY A
faa o wifceami & ger v oife
wrer § wed ey w1 wT FEd § P
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IRy wA aqrar 5 afea wor & qe
qdl F1 I HATL FET @ § |
AEW FHFL oG FT HF & Tg9  wed
T9TT HAT g% | AATAH, FAS AT
qATATAT F a7 wea HAT F ART AAT
&1 g St &, Afwa afaqarg § 787
HAIT 753 FT 7T AT & T97 Hell |
TAFT O TEW WA TR gWT &
T S, q1T a1 I3 ¥ affEa g 7R
garare fogmad & @Y at & 1wl
AT AT ATAH Teq FI TR FT
AN QA FAT T AW T IV TUTT 9@y 577 7
9 &1 arfweama w1 et g &
FTTHT F aF AIIA T TZ FJT AR
fgegeqrd & asiix wis" T 7 FET
ey feafs & oq w1 &0 7A@
#gAT 7% & fF T TFT A goAT arqi
& ATGHT FAMT TAHT AE FAT
arfgT | g9, 1953 F aTg § 99 FTA1
& 9 ¥ g w30 w@r g fF oag &
faar gar s fee e & w=gfa
20 J1 IAF a1 I W0 TSI FN
wigla wreq &1 @F A &1 gEE Aq
T 7% 2 fF #E o aftaqq dag v
wdigta & &1 gar Afge 0 Faw wsl-
qfq q& & 9g <9 WG, 9g 3F Tl
2

AT A WO Wy &7 ERIf
F M O AT g F Ag T ATEAT
g f% sTo oqmT wq1& WSl 7 agd
fa7 9g™ usw TrY ot or fF uw aw
¥ @1 gg@ AGT 9@y @R, @7 fagm
TG @ AR A fama 76 | 38
T F1 oarg o {5 @ 9@ S
& §IT T I1T &Y /AT | AfFT 57
feTFTaT Sear Toar gt feas & @
gt Ay ag § @ gam "
v 9T g 8, [T & a1 faur A i
WRE 1 §=gan g 5 ag fegfy a7
FY ST AMFE 1 1 W HEAT § ®AL
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7@ gz e & dw F {way s
IR B TR T 1 1
GEARCAR I U 12 St el
F 9gq% qfqg™ 7@ gar =ifEg
faa qw qfa § ag gamar w@rar ag
7g AN ZY TFr 8, zAfaw TAml
qareg FYAT AW | 3@ 057 F7T
I T & fawm fwar s =nfeg
g gy @I Ui fFarmrg
#§ ag Y Faar Argar g v wam
dfaum &t 9T 370 gar & @Y
Fifgg &1 & et T Tep-sTefi usy
wt faaw feafa #1 ofmms 20
T aqlgd 7 *gl f& arvmae & sy
famg fegfa &, tasiwm Y fagie feafa
g | wf¥d § Fgar =vzar g fr oA
Tsar &Y fag™ gar #7 geem 99
THT T ST TAT § F1 AR F Ffqem 7
O U FWN § 1 AfFT S
FITHIT TST FT G AGT AT FHLAT
g @ €z & Fifeeggom F1 wyg @ar
g 1 T ZH IHTHT ATT 90 F qHar
AT Aex 2 ? gmfaw AW FaAn
ag g f& T -FTeAR #1995 gigum
AT T A1gY ;T ATy & ogra
370 ST gRTEE gFT wTfRT

7q § a1q faast § gaa & §7 §
FGAT WG § 9g I fF g ;T
I sy & fam er@sy ®
TEX MM H 7@ a9, 99 @S,
FA-FT@H 1A AT JAT I@ WA=
au & gax Wil & et Se iR
FHIT § AHT FH, FA-P@E
g, agi ¥ wifaw feafa < guy,
uF qrer e exfag #30 1953
F qTS At FTLT F7 41 & q6g 1 @il
o faar atfem & & 1| =7 fadr am,
W A7 g, Sar fF o SeEres]
St ¥ o fEE {5 e
I A E | us favw ¥ @w



203 Motion re. statement [ RAJYA SABHA ]

in relation to the
[ THRTRTIT e ]
qar ¥ ft gEw Tt A S qq fan
g 1 UTA WM F ARSI
FgT #T 7 * AT H AL@ @A
TIEY &, FIfw g IaAT fow e ww,
a5 AZT &Y Tt fAqa f1adie I0 F7
EAT 3-~aq1 THRTEHL | ATV (XAIE
F o foran § B s WX wET@ A
At & faFtg Y FTEAT IAT & &L
9T @ FT 3@ §IY, 99 9T T4
T sTT '

73 & § AT M TR A37 §T
saar & faega wwar g § @
S T 1947 H AT A F FILHC
qIX § A, ST 9 1965 F FIEAT A
g3 I IFT AT, I AT 1971 F
FTITHIT FT g q199 FF B, H
FATEAT § T [ FT AT A1 T ggaran
WG AT gfagra & 955 #F &7 a1
FTRTT &Y &7t AGL F4G |

SHRI D. P. SINGH (Bihar): Mr.
Vice-Chairman I rise to congratulate
the Prime Minister and all those
associated in this great endeavour to
bring about this historica] accord.
Thig accord signifies the strength of
the forcas of secularism, cdemocracy
and progress. .. is after a strenuous
effort in this country against all the
difficultieg and against trials and tri-
bulations that we have been able to
bring about an atmosphere of amity
and an atmosphere of goodwill with
the various people of this counfry
with different hues, different relig-
jons and different beliefs. It is the
culmination of that very process
which has helped in bringing about
this atmosphere and ultimately this
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kind of a happy solution to a knotty
problem which plagueq the relations
between the Centre andg the State for
such a long time.

I have tried to listen carefully to
the speech of the hon. Member to
find any grounds why he is not able
to really agree with, and rejoice over,
this agreement which has %brought
about so much of change in the at
mosphere in this country. AIll that
I have been able tp gather is this:
That Sheikh Abdullah was bad, that
Sheikh Abdullah misbehaved in tha
pagt and therefore any accord with
the Sheikh will not bef of a durable
character, that you mmnst not believe
him or what he says; sometimes he
does not agree with you; sometimes he
is bad; sometimes he takes a line
which is not necessarily in full
agreement with you and therefore he
must be an object of suspicion, he
must be treated as an untouchable;
do not touch him; do not have any-
thing to do with him,

That is not the line that one takes
where mature deliberations, where
mature thinking and where mature
considerations are necessary in the
national interest. Many a step has
been taken in the past in the history
of various other independent nations,
where they changed their sland,
where they have altered their stand
seeing the realities of the situation,
ang the exigencieg have induceg them
to a more maturer thinking and
maturer consideration. And here in
this country, we have not only assu-
rances, but we have the conduct of
Sheikh Abdullah who has fought
with us shoulder to shoulder. Hg has
fought, no less than any body in this
House, the battle for the 1liberation
of this country and he has fought
the battle along with Pandit Jawahar-
lal Nehru and he was. as his able
lieutenant. in the fight apgainst the
vested interests, against the feudal
forces and, more than anything else,
against the British imperialism, He
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hag suffereq as we hava suffered. So,
Sir, here is a person who is a signa-
tory to the Constitution in the name
of which we take the odth and which
we swear to uphold. Now, this is the
kind of pgrson we are dealing with.
Sir, T could have appreciated if
reasons were put forward to decry
this Agreement, to shew what is
wrong basically today. One would
feel so reassured tha; in the very
opening lines of the accord it 1s
emphasised that the accessicn of
Jammu and Kashmir 1s not an 1ssue
at all, that it is a matter which has
been decided for all iimes to come
and that it is this decssion to which
we are committed and they are com-
mitted and that ther, is no reopen-
ing of that chapter at all. Then, as
far as the administration of the State
and the Centre-State relations are
concerned, one would notice—it is
not for me tp emphasis; this matter—
that article 356 of the Constitution
hag been retained absclutely, in full
form and intact, ang in that is the
power which is given tr the Presi-
dent to take over the administration
of any State and run the administra-
tion of any State in such a manner
as any other portion of this country
shall be governed. 17 you read the
Agreement, you will notice that noth-
ing has been done to impair the
unity of the country and the integrity
of the country., Sir, not only this.
It has been provideg that the exist-
ing jurisdiction of the Centre to deal
with activities directed towards ques-
tioning or disrupting the territorial
integrity of India will remain ag it
is. Therefore, Sir, it is clear that
whenever such disruptive activities
are indulged in by anybody, when-
ever even slogans are raised ques-
tioning the unity of this country,
the powers that are there under the
emergency provision for the Pre-
sident or the Parliament fo take
steps to safeguard the integrity of
this nation are preserved. More than
anything else, the question of amend-
ment of the State Constitution on
important matters has been taken
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care of and it has been provided thal
such an amendment chall not become
effective unless the President gives
his assent to it.

Sir, what are the fcrces, what are
the institutions, through which we
exercise the control, through which
we see that the unity o® the country
is preserved? The doors of thy
Supreme Court have been kept open
and the citizens of the country, of
any part of the country, shall conti-
nue to enjoy the rights enshrined in
the Fundamental Rights Chapter of
the Constitution and also in the ¢ther
provisions of the Constitution.

[The Vice-Chairman (Shri Yogen-
dra Sharma) in the Chair].

In spitey of activities; in spite of
attempts, to the coutrary, Sir, it has
been provideq that the pecple of the
State of Jammu and Kashmir shall
have the opportunity to come to the
Supreme Court to invoke the provi-
siong for gpecial jurisdiction under
article 136 of the Constitution.

Likewise, their right to invoke
jurisdiction under Article 32, as the
right of any cititzen of this country,
ig preserved. Sir, Article 32 provides
that the right of a citizen to invoke
the jurisdiction of the Supreme Court
for the enforcement of any of his
fundamental rights is guaranteed,
No part of that guarantee is im-
paired. Therefore, in the matter of
administration, in the matter of laws,
and so on, care has been taken that
what obtained in the past does not
erode. There are no steps taken
which might spoil the unity and the
closeness of the country that is
existing today.

Sir, then one thing more is notice-~
able in this Agreement which is of
particular significance. Care has
been taken to see that the jurisdic-
tions of the Election Commission in
the matter of adult franchise in the
matter of elections and in the matter
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of procedura] laws relating to elec-
tiong are not impaired. Thereby it
hag been ensured that cititzens liv-
ing in that part of the country—
backward people, people of the mino-
rities people neglected economically—
shall still have the liberty and still
have the freedom ton exercise thei:
franchise in the manner they hke
and in the manner the citizens of the
rest of the country enjcy. Thic
supervision and control of the Elec-
tion Commission are preserved. Th~
accession of Jammu and Kashmir
with the Indian Uniop is not iinpe-
rilled; in fact it is reaffirmed and
reiterated.

Now, the whole wrath seems to be
concentrated on the continuance of
Article 370 of the Constitution In
spite of the eloquence of the hon.
Member, I have not been able to find
anything in his speech which might
tdemonstrate that Kashmir was not a
matter of special importance, that
it did not have a characteristic of its
own, that it did not have any gpecial
feature. Even before the Constitution
came into force even before Kashmir
became an integral part of the Union
of India, there were gome problems,
and that is a matter of history.
Theres were those situationg which
hag to be contended with. And. Sir,
one would appreciate that it was in
those critical days that we went to
defend the integrity of the country
and to defend the country from an
aggression by Pakistan and by the
evil forces that continued to plague
our relations and are trying to bedevi]
our relations even today....(Time
bell rings). Sir, if there is any
party which thinks likewise, which
thinks in the same manner about the
problem of Kashmir, it is our hon.
friends from the Jana Sangh +who
along with the Pakistanis tried
to boycott, who try to take every
step possible, so that this happy
¢vent that has been brought about
was nnt welcomed by the people.
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But, Sir, the people, in spite of what
they said and what they did, every-
body knows, came out in the largest
numbers to welcome this, and from
that day onwards th2 situation it
continuing where it has been wel-
comed and it has been appreciated,
ang we hope that the clock of history
shall not be turned back...(Time bell
rings)

Sir, I will take only two minutes.
1 will refer to the comment that
everything that has happeneg after
1953 is hable to be duestioned. That
is not so. If a person looks at it
carefully, it will be noticed that the
only provisions which are likely to be
examined are those which are in the
Concurrent List and pot those legis-
lations which have been made in the
Centre’s List. The provision is that
they wil] ask for the Centre’s consent
and the Centre will examine the
matter sympatheticailv. What has
bz2en done is to strengthen the forces
of goodwill. The purpose before us
today is to bring about cordiality
and an atmosphere of trust so that
attention may be paid to the larger
problem of alleviating the suffering
of the people who have liveg all
these years in agony ang in misery.
It is to this thing that our attention
is directeg gnd we hope that every
person in this House will reconsider
and see that steps are taken sy that
the pace of history moves forward
and we are able to wipe every tear
from every eye.

SHRI S. S. MARISWAMY (Tamil
Nadu): Mr. Vice-Chairman Sir, I
rise to welcome the accord reached
with Sheikh Abdullah and also I
rise to congratulate the Prime Minis-
ter on two counts, firstly, for the
agreement with Sheikh Abdullah and
secondly for successfully converting
our great friend, Mr. Bhupesh Guptia.
The difficulty with him is that he
always absents himself soon after
his speech. While speaking, he
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makes a number of references to a
number of people ang 1mmedietely
after that, he disappears dnto thun
.air. That is the difliculty with him.
I congratulate the Prraa Mingste- fe-
converting him from a booming gun
to a muffled drum. I do not say that
he is the drummer boy of the Cong-
ress Party. But he has been com-
pletely muffled down. Whenever he
speaks now, I do not find the fire
that he useq to spit before when
Pandit Jawaharlal Nehru, Shri Lal
Bahadur Shastri and others were
there. He has become as docile as
a dove. I remember the days when
the late T. T. Krishnamachari useq to
call him as the “Gun of the Rajya
Sabha”. At one time, he said ™
shudder to think what will happen
10 Rajya Sabha when Bhupesh Gupta
is not there”” Today you find a
different Bhupesh Gupta. I congra
tulate the Prime Minister for that.

This morning when the Prime
Minister moved the Motion about this
accord with Sheikh Abdullah, she
calleg it as a new chapter being
opened. She spoke in Hindi ang I
got thig translation through the ear-
phone. I hope I am 1ight. She said
that a new chapter has heen oprned.
I may say that some of the olg chap-
ters have also been opened. We can-
not forget the fact that when Sheikh
Sahib was arrested he made a verv
moving appeal tc the powers that
be asking for a fair irial Sir, I
quote him:

“Then I begged the President and
the Prime Minister to give me a
chance to present my case hefore
the legislature and allow me to face
the vote of no confidence.”

I quote him further:

“T was the Prime Minister ot
~ashmir. I had the bl gupport of
legislature; But one fine raorn-
hen I was on tour. 1 was

Jed h©v armed forces’ men

ded over a warrant by my

ty police officer. 1 asked

ais authority on which he
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was acting in this way against his
Prime Minister, Pointirg towards
the machine guns, ha told me that
he was acting on their strength. I
had no answer to thiz. Then 1
begged the President and the Prime
Minister to give me a chance to
present my case before the legis-
lature and zllow me to face the
vote of no confidence. But nothing
happened. Do you call that de-
mocracy?”

This is what he said.

Again, he has said:

“I was dubhed as a British agent,
then as a Communist agent and then
as an American agent. And the
even pretected some of my corrupt
colleagues. When I wanted to take
action against them and asked
Nehruji's permission, instead of giv-
ing me such a permission, they dis
missed me and detained me.”

Again he says, and this is about his
meeting Jinnah, while he was {aking
Jinnnah's permission, dismissing
Jinnah’s suggestion, Jinnah appears
to have remarked, “I am in the age of
your father and have greyed my hair
in politics. One day you will say that
Jinnah was right,” For that, Sheikh
Abdullah said, and I quote:

“You might be correct but my
mission is to change the course of
the tide of hatred and surrender be-
fore it ‘would mean death of
humanity.”

Such a great man was imprisoned for
no fault of his for more than 12 years.

Sir, I very well remember the day
when he was released {rom Kodai-
kanal. He made a trip to Madras and
he met the late Rajaji. I was also
present on that occasion and they were
closete@ for about cne hour. And all
the time, Sir, I heard him and he never
uttered even a single word against
either the Indian Government or the
Prime Minister Mrs, Indira Gandhi.
Very recently, he met my Chief Minis-
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ter, Mr. Karunanidhi in Madras and
subsequently, he met the Presg corres-
pondents in Madras. There too, Sir, 1
am told that he had not uttered a
single word of rancour or animosity
or hatred against anybody. Such a
nice man and by a mistaken folly, we
lost his best services for about 22
years, And all the 22 years we were
under the delusion, Not only under
the delusion but we swere deluding
ourselves and the entire world that
everything is normal in Srinagar; it
has become a part and parcel of India
and the things are moving in a more
smooth manner and the Government
there is functioning mcre democrati-
cally than what it was before, ete. ete.
Everything has been proved to be a
shibbeoleth. The real representative
of Kashmir is Sheikh Abdullah. That
fact, the Government has now accept-
ed. And a new chapter has been
added. But the old chapters remain
very much there. We must not forget
and we must always bear in mind
that the Government is also vrone to
commit mistake. The Government
should have an open mind in matters
pertaining to various things which
may not be to the liking of the Gov-

ernment.

Sir, our Prime Minister, when she
was replying to the debate in the other
House the other day said:

“Some Members spoke of autono-
my, This seems to have become a
catch-word. Our Constitution pro-
vides for a strong Centre, Yet, it
gives congiderable autonomy to
States, It is wholly wrong to think
that the constitutional arrangements
stifile the States in any way.”

Sir, this is what our Prime Minister
has said. Our Prime Minister said,
and I quote: ‘“Our Constitution pro-
vides for a strong Centre.” Qur Cons-
titution provided not only a strong
Centre but so many things. And we
have also done so many things con-
trary to what the Constitution has
said. A7r you know very well, Sir,
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after the Constitution was adopted and

up to this time, we have passed 32

Amendments. Amendments for what?

‘To take away the rights of the people,

to stifle the Press and various other
things. But at the time when the
Constitution 'was passed, people had
never thought that this would happen.
I read a small paragraph which would
Show you to what extent our founding
fathers were confident that the Consti-
tution would be kept in tact in the
coming years.

Shri Brijeswar Prasad said in the
Constituent Assembly on October 10,
1949, and I quote:

“A nation 1that sacrifices vital
principles, that does not stand by its
pledged word has no future in poli-
tics. I do not know what kind of
people will be there in the future
Parliament of India. If they are
inspired by extremism or some radi-
cal ideal, they may like to do away
with the provisions which we have
made in the Articles of the Consti-
tution. Our leaders have made
certain commitments. We stand by
them. We are sovereign, and not
even the future Parliament can
metter the discretion of the execu-
tive or the judiciary or the Parlia-
ment. It is for this purpose that
we are drawing up the Constitu-
tion.”

This is what he had said. Imme-~
diately after him Sardar Vallabhbhai
Patel was there, My friend is not
here. If I mention the name of Sardar
Vallabhbhai, it has become anathema
to him. He had said: “Do not {ake a
lathi and say ‘who is to give a guaran-
tee? We are a supreme Parliament.
Have you supremacy for this kind of
a thing? To go bhack upon your word?
If you do that, the supremacy will go
down in a few days time!” thig is
what he said. Again, Sir, Panc
has also spoken in the same

He too expressed similar se

and he has said more enr

than '‘anybcody else that it

tution must be preserved

rights that have been cc
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the people should be kept in tact. This
is what he has said: A fundamental
right should be locked upon not from
the point of view of any particular
difficulty of the moment but as some-
thing that you want to make perma-
nent in the Constitution. This is what
Panditji had said. Sir, when all the
leaders have said so many things, yet
we have amended the Constitution 32
times, America too has amended its
Constitution. America’s Constitution
is 200 years old. They have amended
it a number of times, What for? To
give powers, to give voting power to
women, to give voting rights to
Negroes and to make the democratic
set up more broad-based. For this pur-
pose it has been amended. Whereas,
we have passed a number of amend-
ments to take away the rights and
powers that the Constitution give to
the people. So, Sir, there is nothing
wrong if we change the Constitution.
What is it that we demand?

So far as Tamil Nadu is concerned,
we do not want autonomy in the sense
that ‘we want to get away from the
Centre. We want more powers and
fo put it in the vsual easily under-
standable parlance we want provin-
cial autonomy. That expression has
become famous since 1935. So, Sir,
we want State autonomy and that
means that we want more powers, Sir,
look at the pitiable conditions to
which the States are reduced to. Sir,
you may remember Mr. V. P. Naik,
the man who had created a record of
being in power for 12 years in Ma-
harashtra—a very difficult State—had
compared the present State as a ‘C
class municipality and for that he had
tc pay a very heavy price. I was told
that he had brought down one docu-
ment to be given to the M.Ps. of Ma-
harashtra about which they were to
speak in Parliament and urge the

ntral Government to come tp the

~f the Maharashtra Government,

- was instrumental for his fall.

hrough that document, The
has been...

G. KULKARNI (Maha-
"ho tcld you about this?
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AN HON. MEMBER: Have you been
day-dreaming about it? Is it your
own interpretation?

SHRI S. S. MARISWAMY: 1 got
the document, I saw it. Do you want
me to disclose from where I got it?
The source will never be disclosed. I
am a newspaper-man. I know my
responsibilities,

My friend, Mr. Bhupesh Gupta, ig
here. 1 congratulate the Prime Minis-
ter because she has converted him
from a booming gun into a muilled
drum, (Interruptions)

Sir, the point is this that we have
been asking for more powers, that is
what we call State autonomy. But, so
many twists have been given to our
demands, My friend here referred to
the speech of Mr. Karunanidhi, our
Chief Minister, in the Legislative
Council yesterday and asked what
does he mean by ‘cther means’. Let
me assure my good friend, Mr, Bhu-
pesh Gupta, that when we say ‘other
means’, we would not like to indulge
in subversive activities, we would not
indulge in extra-constitutional activi-
ties and we ‘would not seek foreign
help as my friend does. (Interrup-
tions).

THE VICE-CHATRMAN (SHR1
YOGENDRA SHARMA): Since both
of you are so near, don't exchange
words with each other.

SHRI S. S. MARISWAMY: Our
means would be constitutional.

THE VICE-CHAIRMAN
YOGENDRA SHARMA):
not stretch your hands.

(SHRI
Please do

SHRI S. S. MARISWAMY: We will
stand by our Constitution, we will be
loyal to our Constitution and we will
he loyal to our flag. Regarding the
National Flag similar news has come
out. For the information of the House
and the Press I would read this. This
is a circular sent out by our Central
Government.
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ThE CHIEF SECRETARY,

GOVERNMENT OF G0A/PONDICHERRY,

Sus: Display o National Flag oy the
office of the Inipeelor-General of
Police,

SIR,

It has been brought to the Ministry
of Home Affairs notice that the
National Flag is regular'y flown on
the office of the Inspector-General of
Police, Goa and Pondicherry. ‘'This
practice is not in accordance with the
provisions of the Flag Code, India,
according to which the National Flag
should normally be flown only al im-
portant places. As it is the general
policy of the Government of India to
restrict the display of the National
Flag the present practice of display of
the National Flag on the office build-
ing of the Inspector-General of Po-
lice may therefore be  discontinuad
under intimation to this Ministry.

Yours faithfully,
(Sd.) V. P. LUTHRA,
Under Secy. to the Gouvt. of India.

Sir, what has Madras done? But a
circular has been sent from here,

Sir, you know very well that for
the last two vears we have been
clamouring to have a statute of Raja
Raja Chola erected inside the big
temple at Tanjore which was built by
him in the ninth or tenth century. It
is a local people’s demand. We came
a number of times to Delhj and ap-
proached the Education Minisiry in the
Government of India.

THE VICE-CHAIRMAN (SHRI
YOGENDRA SHARMA): Mr. Mari-

swamy, I would request you to turn
{0 the issue.
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SHRI S. S. MARISWAMY: I am
coming to the point; it is an inter-
connected matter; of course it is some-
thing different. I am coming to it
Kindly bear with me for a few
minutes. So, these are all the powers
we have been asking that the State
Government should be given.

Madam has said that a new chapter
has been opened. It a new chapler
has been opened, then some more
items can be added to it. And so, Sir,
we have been asking for this and we
have not received any reply. On the
other hand they said that by electing
the statue we would be spoiling the
beauty of the temple and that this
would be an anachromism and would
not he in conformity *with the plan and
structure of the temple. They said so.
Therefore we have erected the statute
outside the temple. But what have
they done, Sir? They are now build-
a small temple for a deity which did
not have a temple before, a deity with
the face of a pig—Varahavatar—or
something like that. I read it in the
papers. Bui then fhat is not in con-
formity with the entire structure of
the temple. What is sauce for the
goose should be sauce for the gander
also. But when we asked you, you
refused that at the same time you are
building a temple there without caring
to consult the State Government, This
sort of thing is very bad. Not only
that.

There are so many things which we
have been demanding. Madam very
well knows what those demands are,
As a matter of fact we wanted a
second mine-cutter at Neyveli, We
also wanted the 3alem steel plant.
(Time-bell rings) And what is being
done? They said they would do it.
Madam came all the way to Salem and
she laid the foundation stone and we
have not made any progress. L-
of progress is a reflection on tk
ernment of India and Madam
it more so if we talk here :
foundation stone. So, Sir,
all the things we want. The
now been reduced to, in tt
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Mn V. P. Naik, a “C” class municipa-
lity. Now we want that along with the
Kashmir Government some considera-
tion must be shown to the States also.
Now that we want the same treatment
that is extended to Sheikh Abdullsh.
I fully agree with Madam when she
says that Kashmir has got & special
consideration; there can be no two
opinions about it. But, at the same
time we must nct treat the States as
our satellites or colonies. That is the
feeling that is gaiming ground in the
country, So, Sir, in all humility I
would say that we must do something
go that the States have some confi-
dence, The (ou.ucice is {ast disap-
pearing. So, I want the Union Gov-
ernment to take up the matter very
seriously. It may sound a bit harsh
but as early as in 19638 when Mr.
Choudhary Mohammed Shafi used fo
go round and round to collect signa-
tures, I was the first man to give sig-
nature for the release of Sheikh Mo-
hammad. He was the poor man going
round and round to collect signatures.
When late Prof. Humayun Kabir re-
leased a document containing about
261 signatures at London my signa-
ture was appended with that. At that
time many people ridiculed the idea
of such a memorandum and getting
signatures. In the same manner my
plea would not go home as effec-
tively as I wanted it to go home but
the day is not far off. The people who
treat it with scant respect would pay
importance to our plea. We not only
want more powers for our State but
we want more pewers for his State
alzo, my friend’s State. In the Soviet
Union they have got the right to
secede but we do not want that. We
want more powers, nothing more than
‘more powers’. So, I want the hon.
Prime Minister tc consider this as-
pect favourably and give her mind
her reply.

A. SEYID MUHAMMAD
Mr. Vice-Chairman, Sir,
h July, 1952 Pandit Ja-
shru made a statement in
‘ha while intervening in
- Debate. May T read the
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relevant passags from his statement?
I quote:

“I would beg of you to read Ar-
ticle 370. We go to the Constitution
itself to find out how to deal with
Kashmir that is what the Constitu-
tion says. It is true as has been
pointed out that that Article was
not fina]l and absolute  provision.
But it laid down the method of dis-
cussion of the future.”

Further the statement says:

“There is no other way. There is
no question of our issuing some
kind of a fiat decree or sending
some compulsory order. ‘Obey or
you will suffer for it. We have either
to come to an agreement or we do
not come to an agreement and face
the consequence. But I submit that
we. approach them and we shall, I
hope, always, approach this maftter
in a spirit of friendship because we
have to remen:ber that there are so
many aspects of this question—ex-
ternal and internal. There are so
many aspecis of the thing that you
cannot just look at from your own
point of view., It may be that the
people of Kashmir have a particu-
lar aspect in view and it may be
that you have not considered it
and if you consider it you may be
convinced.””

Now these are the wise and sound
principles which Pandit Jawahar Lal
Nehru laid down regarding the ap-
proach to the Kashmir problem. It is
in that spirit that the present Prime
Minister has approached the problem
and has come t¢ a settlement.

Sir, many apprehensiong have been
expressed here, Many complaints
have been made here that Kashmir
has been treated in a separate and
special way. Somebody suggested, 1
think it is Shri Prakash Vir Shastri
who said that the DMK may also
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demand more  autonomy for Tamil
Nadu on the lines parallel to the Ka-
shmir gettlement.

4.00 p.M, But the DMK representative
himseit said that they are not
going to do that. But the question is
how the special treatment came to be
incorporated in the Constitution.
When this questior. came up before the
Constituent Assembly, Hasrat Mohani
in his characteristic way objected very
strongly to the special treatment and
discrimination in favour of Kashmir
to which Shri Gopalaswami Iyengar
replied—may I read from the state-
.ment which js very relevant—

“Discrimination is due to the spe-
cial conditions of Kashmir.”

And he enumerated a number of
special conditions which were prevail-
ing at that time. I shall state only 3
c¢r 4 of them:

>

“(1) Th=2 terms ang conditions of
the Instruments of Accession
ar> w.Zorent from those  of
the other States:

(2) There has been a war going
on in Kashmir and the condi-
tions there are still abnor-
mal;

(3) At the present, there ig no
State Legislature in existence
in Kashmir;

(4) Under the abnormal
tions, no State Legislature or
Constituent Assembly can be
convoked: and

{5) Until a Constituent Assembly

is convoked an interim ar-

rangement has to be made.”

Angd Article 306A which  corres-
ponds to the present Article 370 of the
Constitution is  designed to  bring
about such an arrangement. So when
the States enter into an understanding
" and arrangement, when the Consti-
tution makers provide certain provi-
sions in the Constitution according to
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the requirements of the time and the
conditions prevailing at that time, no-
body can quarrel about it. Without
baving regard to the ©presence of
those conditions and the compulsions
of those conditions, to say that the
treatment should b different from
what was necessary in those condi-
tions, is not really advisable, or fto
say that parallel to the present Ka-
shmir agreement, the other States will
also demand similar conditions and
similar treatment is also not logical.
Sir, these are the circumstances under
which the present Kashmir agreement
had been arrived at. Insteadg of sup-
porting if, instead of acclaiming it as
ar act of wisdon: and an act of great
advantage to the people of this country
I am surprised fo see that some peo-
ple have taken objection to that. By
and large the entire country is behind
this agreement. The entire country is
in support of this agreement except
possibly one party that is Jana Sangh.
There is a French proverb which says:
“Tell me whose combpany you are
keeping and T will tell you who you
are.”” Now, whose company is Jana
Cangh keeping? Bhutto, Maulvi Fa-
rooq and Peking are the people with
whom Jana Sangh keeps company and
as the French proverb says, from the
company they keep one can definitely

say who they are. Why are they
keeping that company? The rea-
son is obvious. Even though they

have diverse points of view and they
come from different countries, they
have a uniformity of views regarding
Kashmir. The reason is, this settle-
ment establishes the triumph of secu-
larism in this countrvy and those peo-
p'e who want to sabotage and destroy
the secular trends in this country are
opposed to it, apart frem Bhutto’s
special inferest. That is the crux of the
matter. They want to keep the Xash-
mir question simmering so that or -
jssue they can unleash a fight
secularism in this country

leash a propaganda agains

sections of the people in

and this settlement h

them of the main plan o’

are fighting on the ba

and chauvinism. This s¢

3
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pulled away that plank from under
their feet. And that is why they are
opposing. There is no other reason for
that. Their messiah recently has em-
braced Sheikh Abdullah the pext day
he came from South on the eve of the
settlement. ‘Thereby he was sym-
bolically putting the seal of approval
on this agreemoanrt, but that messiah’s
approval they do not accept. Yet they
want that messiah to come to their
meeting and give a certificate that they
are progressive, The people of this
country approve of this agreement.
The people of India support this ag-
reement, but they do not. At the same
time, they have climbed oq to the so-
called Janata band wagon of the
messiah and they -laim that they are
representing the voice of the people.
In this connection, I recall the saying
of Frederick the Great who said very
cyhically: “My peopie and myself
have entered into a solemn agreement.
We have agreed that the people will
say what they like and I will do what
I like”. This is what the representa-
tives of the people say. The people
of. this country want this agreement,
but those people who claim to repre-
sent the people want to go against
that, following the dictum of Frede-
rick the Great, wviz.., I have agreed
with my people. They will say what
they like and I will what I like.
It is nothing less than that. Our si-
tuation is really that.

Now, about this article 370, which
is a sort of red rag to the Jana Sangh.
I need not elaborate on that. It has
‘been discussed threadbare by the va-
rious speakers on this side and the
other side. I want to say one thing.
Article 370 came up for discussion and
decision before the Supreme Court.
Now, since the supersession of the
Chief Justice two years ago, they
have suddenly become the upholders
of the decisiong of the Supreme court.
Here is a decision of the Supreme
Court which giver exactly the same
interpretation as the Government of
India have given. which Shri N. Go-
palaswami Ayyangar gave in  the
Constituent Assembly, which Pandit
Nehru gave and which we have con-
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tinuously given. Article 370 defines
special relations with Kashmir and
unless the Constituent Assembly of
Kashmir changes that situation, that
continues and that will continue to
operate. This is precisely what the
Supreme Court has said. I will read
out only two sentences from the de-
cision of the Supreme Court since
they are supporters of the Supreme
Court. I am sure if I read that they
will not have anything to say against
the agreement This is in relation to
clause (3) of article 370 of the Cons-
titution. It says:

“This clause clearly envisages that
the article will continue to be ope-.
rative and can cease to be opera-
tive only if, on the recommenda-
tion of the Constituent Assembly
of the State, the President makes
a direction to that effect, In fact,
no such recommendation was made
by the Constituent Assembly ot
the State....’

The whole situation was envisaged
and the special circumstances were
enumerated in the brilliant speech of
Shri Gopalaswami Ayyangar. Under
those special circumstances this Aiti-
cle 370 was incorporated in the Cons-
titution. It has been so interpreted by
the Supreme Court. In the face of the
Supreme Court’s decision all this talk
about various other interpretations
given about article 370, as if the whole
framework has been conceded and the
Government has given away the cor-
rect interpretation, does  not hold
water,

One point which I want to mention
is, it has been consistantly and with-
out any foundation said and the ag-
reement has been attacked—ag T will
show presently—that apart from the
concession about article 370, g0 many
other concessions have been made, and
that there was considerable surren-
der to Sheikh Abdullah. But what
exactly has happened? The Prime Mi-
nister has in her statement detailed
what exactly has happened. Now, in
the negotiations which had been going
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on—and I must pay a compiiment to
those persons who took part in them,
particularly the present Deience Mi-
nister, Sardar Swaran Singh. ang Mr.
Parthasarathy-—the main things which
they demanded which would have
made fundamental differences in the
situation, were not at all conceded.
I shall enumerate some of them,
which the Prime Minister in her state-

ment has dealt with elaborately. I’

will only summarise them. One thing
which has been establisheq is that
Jammu and Kashmir will remain as an
integral part of this country. That
question is not open at all; that is
closed for ever. Secondly, Afzal Beg
wanted us to take away to a large
extent the jurisdiction of the Supre-
me Court over the State of Jammu
and Kashmir. That was not done. Only
article 132(2) was made inapplicable,
and Mr. D. P. Singh has dealt with
that. In spite of that, article 136
which has been interpreted in innum-
erab'e decisions of the Supreme Court
ig there. Article 136 remains there.
Thirdly, Afzal Beg wanted the Funda-
mental Rights Part in the Constitution
to be transferred to Jammu and Ka-
shmir Constitute. That was not agre-
ed. Feurth'y, he waate the juris-
diction and supervision of the Election
Commission over Kashmir to be re-
moved. That was not agreed. Fifthly,
he wanted the previous concurrence
of the State Government before the
President imposed President’s rule
unier article 35¢ That was not agre-
ed. Subsequently, as you know
there had been & great demand—one
of the fundamental planks of the
Plebiscit> Pront— was that a  plebis-
cite should b= conducted in Jammu
and Kashmir. Afzal Beg clearly and
unequivocally declared that the ques-
tion of plebiscite was not there, that
they werr nat Aemanding it

So. taking thr sum total of the
situation, the allegation that basic
concessions have been given is abso-
lutely unfounded, is without any
justificat’on whatsoever. On the other
hand. & Pandit Jawaharlal Nehru

State of Jammu and 224
Kashmir

foresaw, the method of negotiation
for the settlement of the Kashmir
issue has been adopted, and a settle-
ment has been arrived at, which is
advantageous and beneficial to both
the parties. And why should some
peop.e get excited about 1t? I cannot
understand it. The Prime Minister in
her speech has expressed the hope
that this agreement will bring peace
and prosperity and strengthen all the
democratic and secular forces in this
country and it will give a permanent
solution to the situation. Let us hope
and pray that her hopes will mate-
rialise. I hope that in spite of the
cimmerean gloom and passimistic
forecast by some of the Members—I
was surprised, for example, at the

hatred propagated by Mr. Prakash
Vir Shastri who is  generally very
gober and mature in his expression

and thought—the hopes of the Prime
Minister will b« fulfilled and  that
historyv will record this glorious
achievement in golden letters.

st UKATgY @ AT, FTERF
9T 9% T gH qIAY A7 FFA A0 T
& A qgT A FT AW TR TEF @
& 1 & 3rgar a7 fF ggry 94 FomT
¥ uF a1q #wATe, 7 ag v FT 99w
AT A qT | IO GIA G § ar I
FT UM AT g9 | FAX UET AT &
fF ag ‘& sTggmw AA 1§ dfem
THREAT AT ST ¥ uF faed frar
a1 f& 77 Ta Wt & aa ¥ §3 9w
DI FE § F ITH 617 G a0
W | 9% TEr 8 a1 § aaeaey fEEdy
St & w5 ag woar S F aua §

st FNTA T@  (ITX FIW):
ITH! T uges fFaT wmoe ?

! IwARIge ;- zafaw fF oag
FrqOET & @A aTer & |

T XRMEET [T - GH A g
Y F7 amr )
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7T wTw 334 & fog & 9@ weger w
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g7 1Y 0T FTF T F AT
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q&rR I &, THIWH, AgEd |
Y @ WFEAT A AW A HY A
I ), @ fog # ST SwEy @
g1 or A ¥ fag & aa wegeen A
qeiar A ¢ FIATE 4 994/ RATAEE,
3 RS--3
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THIAT FY A FEs et g9 fag
¥ BET | A% faw § SO a0
FATE 18T arg 787 & fo & Faor gt
T ¥ 7% G E, FI a9 I qAq1-
FTT FIF WY THT 99 qg 919 67 &
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e W ATeE wArETa 9 afaw '
1946 T&1 7 1942 ¥ &Y 3Q whowar
o1 IR gfee wa N M 1 TATr
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wEwEfear & WA gar 9
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YT ¥ %9 Irar ¥

0 WipFRT ST mfiw (e
W) T Ay sy g &

® aRAATCIgw - gEfey W W
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ST § AT AT | g g ag
T M g

frm . ot of@d, =Fm gfe
BTy | '

¥ FIONTE gaem T AN X
Ty S AR g A Ay
qT =7y g& § 1 Tge S oY & 9y
ay § U " faera 1 & wgwm &
T FregeaT, A1 qeg F fagie e e

-
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qX T ZAT &, 9w gfq awER q9
€ afng Y I & T WA T )
o< oy fgg & fag 1 oF qEaweE
T 99T A7 I T4 (@997 FAq7, 97
WY Z1g 7T AT gWn g | oag &
ol 217 g Ay gf £ dfere 7 aw
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AT a1 adifs I A § g
=9t #1927 & foug fr qfeem ag g oY
AT F7 AR g1 W) g ag g
gt T gm0 | W W AT OF
&2 1 wiew o & ;e fs s
g fag womm A 9 @ sLaw
T HY 9T 7@ ¢ IF WA fa=r<i §
Ty q% qadEr ST I1fgY Wi A
Nt AT Fg7 aF | § T T R AT
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FY FHaTE T AT W T w1
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RFEATBIWEN WA W &
¥ At ¥ g FwAT T80T § 1 A,
#Y gF [ TZ | AT A S FY 12 JATE,
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& IR 915 18§ aoer @ g
qger og & B ow AT R
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1 gfgae 3 &1 dwar fear o4t
g U FT U AT ;T
FUR § grafrag | w0 7 99 qifFea
®Y Zieare 3 HY 9T A AY q@ET
]y g @& WA owEETAd WA
oI I F wg wEr ST A ¥AT H
e fmar | T IRE g A
ages fRw Hift ) smar w1 @
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ot 7o feqfa B =S T I TR | WA
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oY ag & ¥ SO F wEGT, | AT

& W7 ¥ wad T @A ¥ I
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fag Qar wr wifamd & 1w g g
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W 9-10 To AF fawar 4T | 7T
% wifa@ #1 qufeq &1 & v @
¥Hifr 3 TR TF aXg T TH GHES
£ @ IRE TR ¥ g9 T 97 W0
Afq gars, srentE srga fa. ...
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Lig S R

H UFARLER : [OE FAAD
IUF! FEHAAT THATT AV g S faaree
YT FT T AT A | SRR T |
TF & Aqr g7 2o Aifgar famA a|
FIRIT GATT TG, 74T §, TEHT §GR
T &Y H AL A WA O W
¥ feaa war ? cofawrge @1 9w
F1 g ? qfsa A ARE A W]
W FT ATHT WA qF 39 A0 F
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frarr; R X FgT QW &) FE 9 A
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F AT HT qAET Q| F Free &
39 feA Yy g o= fp gt W AF-a
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H#1 AW Agar F1 g eifey  sfwe
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ferg &), 7 fRlt wE@Am &Y 9=
9 & fod s o @ feg 9w
A & aqrg A a1 quAT I 29 F qrg oy
A FF FO q=27 AT N L
(Interruptions). gmrT T TE ¥ =Joe
a & gfaq ot Ag 9 gy

awml AR O NIeA &
AT WIRE #Y SAar ®) oY Aifg Fv
fratn s wfed ok oa% fAair
T YoM FIAT Tfgd 1 ogger |
wfaay 1T smafEd, Frei § wgyar
€9 @i 6 | FIWHI & T 91T F
ST §@, 0 oefg@, ¢ smAfE,
FIIR & g9 &=y |

ot FETRETT e A & o

ST THATCEW : F1E AT g1 1 gEe
amwerfas feggui & f5 @7 ‘52 ®
feeett wela & Wit 3@ ) mw
R fAa @99 W @ Agm @y
's2 # &t Ige-fagrn awElar
gHT 3 AW Smav § ar 4@ 1 ¥ €%
A 9 9T areEiaE fegEt ¥ wga
£ % a7 = 9T 1 qum Y, 9 A
HT AT HAHLAT| IO AT 9,
UF-OSE-AfaAr &1 997 Fo wYc
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fears so% @ o wa@ W
FER A 5@ aF 9 A0 frars 9%
(Mg Wreq a<FTe Fr fear F7ar g )

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): I request the hon. Mem-
bers to co-operate with the Chair and
take only 15 minutes and not more
than 15 minutes. Otherwise, the House
may have to sit till a late hour .

SHRI NAND KISHORE BHATT
(Madhya Pradesh): Mr. Vice-Chair-
man, Sir, Kashmir accord will go down
in our history as act of statesmanship
and political far.sightedness of its two
architects, Prime WMinister, Shrimati
Indiran Gandhi and Sheikh Abdullah,
now the Chief Minister of Jammu and
Kashmir, India has always refuted the
two-nation theory. 'The myth of thid
theory has been completely exploded
and falsified, particularly after the
emergence of Bangladesh, as a
Sovereign Democratic Republic. Kash-
mir is a symbol of our secular philoso-
phy where communalism today ope-
rates the least in spite of gravest of
provocations from the other side of
the border. Mr. Vice-Chairman. Pakis-
tan fought hard, an exercise in futility,
the last three wars. From all angles,
the question of plebiscite was dead
long ago and with the accord which
the Prime Minister and Sheikh Abdul-
Jah have reached, it has completely
gone and today there is no Plebiscile
Front.

The leaders cf the Front have shown
political foresigh! and wisdom in the
best interest of the people of Jammu
and Kashmir in particular and of
India in generail.
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Mr. Vice-Chairman, Sir, the basig of
creztion of a State is always the trust
of the people. India, under the
leadership of Mahatma Gandhi and
Jawaharlal Nehru, among other things,
stood for mutual trust and communal
harmony. Sir, Pakistan is a creation
of discard, hatreg and communalism.
The happenings of 19th August, 1946
cannot be forgotten by any Indian. In
1048 there was a communal riot in
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Bengal when Suhrawardy was the
Chief Minister. The horror of that

riot was mever forgotten by anybody.
And the people of Kashmir, like any
cther Indian citizen, have always re-
membered the horrors of communal
politics. Sir, a strongly communal-
mirded Hindu can trust a secular-
minde; Muslim. And similarly 2
strongly communal'minded Muslim can
trust a secular-minded Hindu, Kash-
mir, under the leadership of Sheikh
Abdullah can be a bastion of secula-
rism. Sir, Sheikh Abdullah is known
to the people of this country, may be
in a different way. But. Sir, to those
who come from the former princely
States, he is known as a spokesman
and a champion of al] those people
who were under double suppression,
the suppression by the Britishers and
also the princely order. Sir, our friend,
Shri Prakash Vir Shastri made g men.
tion about the accesslon document.
Sir, the accession document for all the
States, including Jammu and Kashmir
was the same. So far as Article 370
ig concerned, the position of Kashmir
irrespective of what has been men-
tioned in Article 370, is not something
new, It was there even befcre, even
during the days of Britishers. So,
Sir, there is nothing special about
Karbmir. It is simply surprising that
in the mname of Article 370, new
demands are being placed.

Sir, a reference has alsp been made
to Maharaja Hari Singh. Sir, there is
no wonder that Shri Prakash Vir
Shastri has forgotten what Maharaja
Hari Singh was like. He was the same
berson who got Pandit Nehru arrested
in Kashmir. Sir, Sheikh Abdullah
came to glory in 1948 when the in-
vaders were thrown out of the Stale
Liberation of Kashmir was not like
rest of the country. People of Jam-
mu and Kashmir had to pay its price
by great sacrifices.

Sir, the suspicion was starteq from
the critics of Sheikh Abdullah in
India. It was not from the other side.
The mutual distrust was there in spite
of the recognition of the uniqueness
of the State of Jammu and Kashmir

»
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in Article 370. Legal and political
assaults of Pakistan were also to &
certain extent responsible for that sort
of a situation. And, Sir, that gave no
chance to Shelkh Abdullah to main-
tain the balance. I'oday, Sir, aftet
this accord, a vote for Sheikh Abdullah
is a vote for India. There is no pro-
blem of plebiscite today. If the pec-
ple of Kashmir and the people of
India come to an  agreement, then
there is no question of plebiscite. It is
true that g reference to the Security
Ccuncil wag made by us but context
and conditions have since altogether
chznged over the years, there was no
relavance to any dutside reference.
Thia is purely a domestic matter—and
it was in that spirit this accord has
been reached.

Su, we learn from the Press that on
the day when Sheikh Abdullah took
the oath of Chiet Ministership there
was a Government sponsored strike
in Pakistan. 1 do ao$ know how it
caa be called a strike. By the Gov-
ernment decree, the offices were closed,
the transport system was stopped the
shopg and banks were closed and the
schools ang colleges were closed. How
can this be called a strike? It was
shown on the T.V. in Amritsar that
some sort of a demonstration was held
but, Sir, the appearance was that it
was & gathering of young students
only where some placards were
raised with anti India slogans, as was
directed by Mr. Bhutto, the Prime
Minister of Pakistan, There could be
iwo objectiveg behind this sort of a
move: firstly, new activist policy to-
wards Kashmir with attendant reper-
cussions on further progress of our
effcrts towards normalisatisn between
the two countries; and, secondly, the
immpact of any steps Pakistan might
tuke on the internal situation on this
side of the line of cantrol.

Sir, Sheikh Abdullah is the people’s
man and that position has not been
disputed. Now, that he has taken
over ag the Chiet Minister ot the
State, we are sure that the question of
liberation of occupieq so called Azad
Kashmir will also be taken in hand
in dug course of time.
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Sir, whatever solution or accord has
been reached with Sheikh Abdullah,
has been reached withw the frame-
work of the Indian Constitution, Our
sovereignty 1s there. The State ot
Jammu and Kashmir continues to be
the integral part of our country and
there 1s no change whatsoever in the
lega] ang constitutional position of the
State vis.a-vis this country. What is
mose important, are the major politi-
cal adjustments op which the accord
{s based. No doubt, Sir, Sheikh Abdul-
lah today, after his return to power,
is in a disadvantageous position, In
view of the difficult economic situation
in the country will not be able to
divert as much funds to the State as
it may need. But, we are sure, Sir,
that the projects which  Sheikh
Abdullah hag announced after assump-
tion of Chief Ministership, particularly
the Lower Jehlum project wkich, will
be completed in another 18 months
and that will generate 105 M.W. of
power, synthetic detergent plant,
fruit processing plant, cement factory
and a number of other industries are
shortly to come, Enterpreneurs are
coming forward to start new indust-
ries in the State. With the opening
of these industries new employment
opportunies will be generated in the
State which will make people happier
and also, at the same time, help in
the economic development of the
State.

Sir, people cannot be fed on slogans.
What is required i a positive pro-
gramme of gal] round economic deve.
lopment. All our efforts on the part of
the State, the Centre and also the peo’
ple so that progress can be made &nd
the State of Jammu and Kashmir may,
in course of time, be brought on par
with other developed parts of the
couriry.

Sir, recent unfortunate decision of
the American Government to give
arms aid to Pakistan is naturally dis-
turbing. But, Sir, it is not an im-
portant factor. So long as the people
are determined to live a particular
way of life, no oqutside pressure,
maybe in the form of arms or in any
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other way, is going to be of import-
ance. What matters is men and not
weapons, We have seen thic in the
successive wars forced on us by Pa-
kistan. The victory that we achieved
was because of the determination and
conviction of our Armed Forces and
the people of India in the course ot
defending our  territorial integrity.
1t was for these reasons that Pakistan
had to suffer crushing deteats.

Sir, we are conscious of the utter-
ances that the Prime Minister of
Pakistan ig making in season and out
of season but the people of thig count.
ry and particularly the people of
Jammu and Kashmir are not in the
least deterred. '‘God forbid if we are
going to have that sort of a situatlon
again, the people of thig country will
teach them such gz lesson that nobody
in future will dare to put an eye on
India,

Sir, it is a political agreement, Do
doubt. This agreement has been
reacheg between the Prime Minister,
who is the head of the country, and
Sheikh Abdullah, who is the spokes-
man of the people of Jammu and
Kashmir. There might have been
differences in but, Sir, we are quite
sure that with the warmth and trust
generated among the people of Jammu
and Kashmir and with the natural
sympathy and warmth that India has
sll along been displaylng to the peo
ple of Jammu and Kashmir like States
in the country, now a climate will be
created for g new era of economic
prosperity and better living conditiony
for the people of Kashmir.

Sir, in this connection it will be only
too proper to recall the services ren.
dered by Kumari Mridula Sarabhai,
Lecause she gave her life in her mis-
slon to bring accord bhetween Sheikh
Abdullah and the leaders of India.
The lady is no more but this accord
is really the fulfilment of her dream
and a lasting memorial for her to the
services she rendered to the eouniry.
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Sir, T would also like to take advan-
tage on this occasion to extend our
sincere felicitationg and congratula-
lions to our Prime Minister but for
whose farsightedness, political acu-
men and statesmanship this accord
wouli not have come so soon. We
also appreciate the political wisdom
of Sheikh Abdullah, Mirza Afza] Beg
and other friends who saw the writing
on the wali and believed in coming
closer to the people of India, whe
have dedicated themselves to standing
side by side with the people of India
for the prosperity and progress of this
ccuntry. '

Sir, I sincerely welcome this se-
cord.

o U TR giwewEr
T, U@ Hegrar § grafga fad
T FEIR ¥ gmfay fedy off s
TR 3 & X w @ @
FATEY gt aat & AR Ag & qrfeeara
q gAR graey A9 g 1 arfeeam &
& F H TR awAQ & @iy geh
qr Ig¥ FEE FP Aw WY @ew ?
T AR G FA J UF 9, AR Y
AEH 93T A § qw@R wgw &
AT STE 1 g 4 & 5 wwhe #
e wa ¥ w99 @ 91 #)
Friam & Aqed | A< agh Ry off vt
¥ faara 7 vt @@t 9T Agw A
qf@de & F1 srawEar ft 7 st
F g ® qf@aw F9 & 47 dw
Togedl & qTY {HAAT FA BT A
fraw fagr ar 7 Foie 1 stig qref
a faar a1 97 37 A AT ¥ W g
& g @r a1 ?

@ g a8 9 v § fr @
HvET aasy & Agea ¥ afad e
g 399 vz 2 fF M7 wrfan afdear
¥ A 7T A I qerw A g fya
W9 g A § a9 § A W 0w
S ag q<1 g § 5 A 1953 %
ue wege w) w71 frewrs fear

»
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MRy fr § I #7999
frmr mr & 7 gy w1 9w &
2o N ywargar & %
qfeq sETgR @ S § N sifaa
W39 I & AT FT T FIE GA AT
1 ? sifax gaR ’W A q& Aifa F4r
oAt ? uw quq ag s Gargar g fw e
wg wegedr 9T WA favam fwar S
HFAT & 7 FT NG HegedAT & WA H
fastiAFT g1 oF I & ST giEFT
9t sad mgrmar faedr ?

TF T 1 gATX SToqRoFC F HTE
TR gae qm A ° 987 § (F FR
&0 AR &, S TIRH 0 By gt
g a1 fagaear 7 A AT AW & HqR
fawes 7 T & AR R A H
Fr fFa wFR F1 A faem 7 owEd

FIT AT FAR A T T 3
sP. M. fF wifer aifseam & graegd

g AT IR R T WA IB
FIR faat 7 og w7 Al ame F13g
AT FATA {1 AFT & AR g dfeq Fgw
F qF 4 | & ag wwwar § 5w
FEAT IfaEE F HIAT | W
FITHIR fgrgedta &7 G-90 9 grar
@t ar@ # fawew g awg foam
TER aE & a1 ghe gY, qaw
T zwe gu AR W@ X qfem
ATETET afuw 9t IaF AT IFe I A
T FEAR A& A A oA
& [AFT qUHEAT FT T & 4T g
FIfF IgT TX TAARTH! FT qGAT ¢ |
o gk faa FEa § fF wfaarse &
g ¥ qfeq 7€ A G A | AgE
T W ST FT I FUG A7 IAFT UF
& yavw fag = a1 B Swar @
qrEA & "aae & Frs far g
ARG a1 qrfeeare § o @wdr 2
I Ay ¥ 5 3 T Aww @
3 RS—9

Kashinir

7 9T o W™ ¥ A g #X
o WX 3q wraeg § 5 g favig &3 )
aff wdt S AR N SEEe AT s
A GAST FT 5 AGF FY A Q|
IR Fg1 fF wgras ar qara ANy @
agl # AT 39 I &1 g w1 fF
g g {5 wew & gra fad awar
g | IR FIR & greey ¥ 99 quy
wifaarge Y wravaFar TE 9 ar fe
T FITETE, N, TAYT HI SATTE
F A9 AT AGTAST ST FT ATGATH
F qAgAdT F& 9. (FqT FqTY
faea 0 =1 foig ot 79 ¢ FT9
FY Afg wedy N & A7 # 3o fagl
= #rgTia o 1 TEfad = afeaw
T greayr fFr ar qfeq s@@T e
qgE ¥ 2 ATET I T A1q DY FHOT
) g qEaEyE § F# R Y
ST TH &1 FT HEAT F T {6 FHIEHIT
fruc 9 ) Sffm A 8 WAl
=t wege w2q7 7 s @y fop Af arge w1
HIBT qrfFeara #1 e & fag gaq
g AR qrfgeata #1 gq ara F1 AfgFL
g & mow i 3 w7 ooy qoar &
faa wreqix ¥ wqm FI AT qJEEEA
qIfEE Y TET Hat AqraATST fAarHd
ol & 7 W gfeq saEgT A qgE
#1 @ arge F M 1 foa- fF17,
o1 FifF I F1 & 47 fw 5@ G wgl-
TN F a9 fgawr | fag @9d W@
TATE EHT IT Iaq FIEHIT & AZIAAT
7w & ary Jawr faaa 4@ fear
M gifeeata & g @ve-feed @i-
¥z graq faar | Sferom g waw ¥
fgrgeara & Juww £ 7€ Y A@IT A
T WA 9 F 9E ¥ IR Fg ——

“If you accede to Pakistan 1 shall
not treat it ig an unfriendly act but

I shall not tolerate even for a minute

the state of suspense. If you want
to accede to India d¢ i* now and
here.”

- e v T B om w4 e
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(sft ForTT 21w)
T @I TS & Weg & | AfFA 20
AT F qIfFEITT T AGAT §F HEHT
gaaT & faar AT S99 999 26 FHEL
FI FIENT ¥ [ZIUST 7 AT & 419
f @7 *1 gxarq @1 | safay O 98
Fz § w1 Mfaw 78 & 5 s100 &
T ST GAAT GAT & 39 & SoTROF o
F1 TS W Hga o oI ar gl
gt #t fa srow | § geT =Tgar
g fr #a1 w9 1946 & qgd FTAT &
g f4T AT AW GO FT H{UF
a1 ? Ar WY Agi ¥ A A18%
g s A Agt X FEEAE wHEA
g | A wegar FeAI EY Gfw 97 o
g 77 8 | & qoar w1gar g tF
et aret 7 geq s ¥ wfimrze A
AW FY § AT w1 Pt qrdl { wa-Hag
FAT FE & 7 FRATYTT [Tae|
¥ S FTEAR F WIS @
faar @1 ag Fgr W1 fF &g
fagw feafa & 1 st ST quwtaT fFar
mar g 3ay Ig feafg & = ww
T4Y gzar, afsw arow §1v F gww T
£ 3§ ATq FT T ATHTT  FHIAT
g & 17 AF 19T, 1949 F1 g
qe7 § AZ FT 79T 4T AR FEA g
ST w1 gregeq fFwam wr v fF-

That in due course JK wculd be ripe
for the same gort of integration as hag
taken place in other States,

ar zafas gwa Fowit ¥ ow famw
feafs €1 =R fear Fidiegue
HAFASAT AT | AfFT g A TEHAG &,
T AF TY T97 GHAT FT qATA 8,
Afeher 370 98T WY o7 Ha WY
sigt a% afvaw faez 1 qame § S
97 W F & 91 ATST W FTIHT
TT AL ERT AT gt aF wew faww g,
gy fawal & FTEAT AT
fawrfor #7 waeft & Afew a9z 2
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T AYAA ATH g gEig | A Tg T
grEmmHr &1 fgear &, zaE gweE
arafa agl g %t §, AT sgi %
T FHEA, AW FE, T3 FH-
o w7 sgffesan g, s w@ wegen
a7 AFAS 97 TTg F, FqT ITHT £ /A
qTAT, Y JGAQT § W@ I A
w1 =Y far & dfww @ & guat
TH q19 TLAR FTAT arir 6 o9 uw
megeal 7 wgr g fv  afamrse
& laww zffasde, a®@ md@w@ @
Ty 2, T AT § & oSwE s
W ¥ W | F, 9 B OWE,
o WY a13 {57 o1 asq §, fad auy
¥, ATeE ZYT & @FaT ¢ (AT gH
FTHAT F WY FEY Gragm g
fgdr 1 coifaqrge &1 9g Fs I5aT
g 78 g A | 9«9 fr arfgeaa &
gt WU HAT ¥ cafawmy &y
wir F1 Agl AT 99 {5 &

“wifad 7 E 1948 WHT wHLH AR

gifeeaty w1 smaY feasa (AT,
EATY 35,000 ®RMT wrEe Afw
qmifeears & Feq H & af o7 | JfEA
geq GeT #ar & ;. wfE 3wy dnfa
gaq 1953 ¥ figae s & amq
o1 {67 7@ wegedr &1 ATY 1 g4H
F1E geeg ag! & f ATt o FTeT Y
AFT qTfrear & ATy gar gy
e At €, 3 wae 47 & T 2
ool ot 992 wawg § wie wifow
Z9 §Tq #1 gEr =gy fF wa-afaas

¥, TEAEAT ¥, SIET & i afw-
T AT gH T gfeEwior F) a9hT g
Fife qrisear 1  qow a1 7
fagra fr et TEEwEl &7 agaa §
ag T QRS & §TT gR0 TEa)
o fagm T gor atfag #X faar—
Frar aw ¥, wifeear #, weqfasarT
#, T ¥, v @, afew fergear Ay
giegfas Twar ¥ fad ger amaww §
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f& Frofit & gx gd-frdear
Aifa awa g1 1T TR g wegeeT Agt
9T SiqAd &1 wfa® qma & fqafaq
FX &% 99 § gaAar g f& 39 qwwd
F1 F1; Aifaa § o ow 317 § gawx
HRATT AT § ATAW FIAT A1g, 3165
T graeg § AW OF qget &, Wl a%
R A1E AfFq AIGA T AT - ;AT
HIX wifaw &1 Jqcd fawe &0 @ 4,
T T F1faw & 97 & g afeeam
¥ gw 9 T FC qwy q? g
TS 1 FTHIT § ITH7 qgHT 41, AW
ST FIEHT F qrag ¥ HrA9 aiET
Ty 91 fF agh fore e g0 9——
398 gl ST § gArq fqe
F Wl I AT ENIT——aT FT WA
WG WeqeAT ¥ qEEY ¥ WA HEEA
FT g5 § % 9@ wegear 1953 A
g FIgI 4 30 ! afveq qqrgT
AT AZE A NG HAGEAT KT T A1
far, wad Fw FTNET 77 IVAT FF
F FTEI & g 7 AT fr@ardr qw
F1 W @ " fon, afgq 99 @9
1952 % gfteq saTEY A9 A@E® A
g AegeAl ®1 faad & fa¥ @ ag
Mg qegedl 7 gl % AT ATIHT TG
2 @ gy wre fafad, 3 o ana
TE E——IWFT WE FIO AT fr e
% 73 ¥ UF A% g1 @, I gfe
TEFITA I T o ; 9 quaAq ¥ f5
ITFT g fafoee g, @1 ITF A=Y
TF AT N AT ar 1 AW F fwg
&<y & fr gaT are qr e fawn
g | T OF AT A3 Fr avg { foww
T IAT AR gwar § A% g9 7aF fag
g3 welr & {5 39% fag 9% A Ja9
RN ag 9% A dGW T@ IOEEAT
FY 1953 ¥ 91 w41 AT WX g, qwg A
i gaFY wgeanseT az 1% €71 H ug
7T A TG 380 fF a9 wegeAr OF
qAT ¥ FoaAd a«IHT A1gA F FANE o
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TfFEIT & 20 FATIT 1947 FY gAAT
fpat a1, @Y 39 @9y AN 9@ wegeAT
g A wfFTmT F1 °q 3 a9 |
I 337 ITG  TEAGIFT F. GG F
arg afeaim fEwr w1eiT B geen
# fag \ wdr w10 & B o9 3@ werd
# FvdiT & A T AT W@E §g.aT
qT a1 177 T 09 AR F7 T quAar
gt Tt fyadt awg & weT Y oF
famy gt fear | s wrea w1 fasmers
Aar g Wi eifaeam w76l awe
w3 wawd, fewm o FEfadee
qqr s&AEy & FeEy fagy iy 1 sy
a® it @i P frmm 3 & 97 W
oy T2E & arg WY FE TG 7 HEAT gy
A0 AT | AfFH 1953 F 9,7 TAT WRYH
(ot v, & v & 35 0@ feawfe
AT § A FF F FHI FET A7
¥ R 57 gAY ug wEgy fear mar &
T T wagy A Tfgg w@iis 9w
9T I F WET T THY qIFA q27 &Y
oo st fx fggeam & gFar AR
Araefadl #1 AV I« 4 | zwlag
1953 & FT ATLT §F T Y A rfam
FHWA A F1aFie faee § afus & wfas
afastam N g # zafag s
AT R 3 JIX F AFF @HT 93
fos oy =i & oY g% qwg # Tabxar
H A g1 MR F g 7Ega 7 F2 ¥ 9wy
we w+g faafza AT of @ T A
T2 R EIEHE FORT I, HEAR
FUTA FTC FFHAT IFT AT rfan
Fws FY TIEY T @S A qgrgar
AFT ITFT Y+ g ade TraT § W IaF
HIH qER 1 gFF faar g, 9t fa e
F gFrew # fog sfag agdy & 1w
FART qET T A X w@ F el
3T WG Ay &, WG a9 #7
ST FeAT & 98 TF Hedl Fea< & | ugl
9T Sgq @ WI9e § 1 @ ag g 4
grar & f wg awatar 3 fqar wr g 7
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W& WegeAl 21-22 WF ¥ w7 fww
W o A ¥ w T H F A gwaAqr g b
1965-66 ¥ IgiN ITIWA § HIHT
yg Faqem 2 fagr o1 f& wed ¥
yifweqrr #e fggearm ay 7
& e fwar guwr ® whw #
vwear § f& wvq afada & qg g
A F 18 § ag A0 FgA ¥ faq qf@
gC AR uT § ag wina § {F #rei7
ATCT T UF WOAA 5T 97 Tr g 1
yg o Wy ¥ fr wa Afgqee we
V€ savdar A8 @ A% § 1 afwe fee
Y g% gadar @ & Tifer M menT
XY Fear #1 776 ar) ¥ gfufaa fur
ar+afge arfs cgi # wasaa mife-
£ 370 % fC® FT ak T FEFIT
oG USAT #Y g AT #7 wiww b
AT @ g% | fag &g uF 947 & faa ey
g% sy Ffeewror § AT TR
R adig gfew & adr \ ¥ woaar g &
Fq AR FEF AT NET WAfa@iTE
FY 1 H § 7T 7 qFT qg Fgar & e
fegmm A Ay wRFEATF q TR
awAYar gAT § A wifweary & farg v ae
&, a1 TEHT QF FIHAT AFAT 5F Fagerar
& fF gwid um waw W agrar § | AfEa
TF Y I0 X A7 § T8 WA FAN ATE
gAY S gt U A A Fgr
ag afagry agi & siwgaa T fear
A1 9T TF A GrEf q3aNE qv qaE g
afws foor Wt oF ArF HTR ST G
Srar & | wg ara "wre gy aifgy fw
§@ fFeAT HIT AT TR & aF
¥ guawr | gur g, g owwrA ¥
WZY g I WG H T AV A0l |
qZT AT %7 § ST W g A g |
W FAARAT & fF7 7% weg yaAv Y
AT < 0T & T3 {99 § | FTEOF A9
43 g® sz ¢ fgg #1 wurw § W@ wg
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gFT FTAT AMFY | gH TH AL H @iv—
gifas gfeesin & w9 adf %ﬁ‘rﬁrfaﬁ”
1T 7 &Y Wrfawrge # arq 7w, ATgd
wifs T NA F g W AT
qift g€ ¥ AR wrst e faega W
q®TT AGY & | T 7T ©T AYFAAT §
fagy zo atg # gow FT N & fF
FENT T FAAGT T F T B |
N grfeearT 1 FTeMT F g ®
FEA w1 F1E WAL A & | qifweam
Y agr o cAfggge Fraa @,
qr oFeR # I g 9% § W aw
FY AT YA qAA E F G EA
F faq 2 v & wa ifpears & fag v
mfa 7dt @ sar § fF ag FTE
F qILH FIE AT Y A6 gAY A
Sqar #1 A a9w feyr oar koA
qqAl TG AT AIAY qTHT I TS §,
ag gua QU F feqr | o A 9gr 9
HART qAZ FT Arq FW@ q, 7 W7 59
q1q & |gHa g 1 § 1 qE wrar gt ug
T gRANAT §AT 8, I9Y IrEAT K A
FX JAAT FT HATLS TG0 | w7 qifoFear

- gEAYAr ¥ HW A AF FHT ST

YT wred § weAl gryr guar fEar av
FITHITHY TAAT JHT THTT IAHFT THTIAT
F M Sar 6 397 1947 A fuar a1

THE MINISTER OF DEFENCE
(SARDAR SWARAN SINGH): Mr.
Vice-Chairman, Sir, this is an occasion
which gives a great deal of salisfac-
tion because the accord which facili-
tated the changes in the governmental
set.up of Jammu and Kashmir has
bean very widely welcomed through-
out the country. In the other House
and in this House, the leaders of the
various political parties have pledged
support to this and have also recorded
their appreciation of the manner in
which this accord has heen arrived
at. But I am conscious of the fact
that there is one political party which
still does not appear to be reconciled
and ig not prepared to admit in a
straightforward manner that this
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agreement is a good agreement, I,
however, do have the ieeling wuat their
original extreme reactions will have
been considerably mellowed down by
the passage of time and I would nu}
like to enter into any argument with
them. And I would again reiterate
the appeal that on an occasion like
this, it is in the best interests of the
country—and may be, perhaps, 1n the
best interests of that party itself—tor
tgem to fall in line with the broad
consensus that has emerged in the
country; and that consensug is ihatl
this 1s a good agreement, and every-
one has appreciated it and has
extended support to it.

The speech of the gpokesman of the
Jana Sangh, my esteemed Iriend, Shri
Prakash Vir Shastri, was, if I may
say so, a laboured speech, and he did
want to put across his case i: as
plausible a manner ag possible, parti-
cularly when a weak case is argued.
Ani he did try to urge certain poinis.
I carefully listeneq to his sp=ech and
1 also wanted to understand as to
what his approach was. If we ana-
lyse the arguments put acrcss—and
this is the only discocdant sgpeech—it
amounts to this, Sheikh Abdullah, in
his words, has a history which does
not inspire confidence in him that he
will really change as a result of this
accord, This, if I may say so, is the
main  burden of his gpeech. Ard
there is a history behing this whol2
episode in Kashmir which 1s well
known to the country. There 15 no
doubt that there wasan estrangement
between Sheikh  Abdullah and the
natioral leadership and also that there
was an estrangement between Sheikh
Sahep and certain imwportant influen-
tia] political elements in the State.
And there was a long period that
elapsed after he was in a position
when he was out of power. There is
no use citing his speeches of that
period, quoting his speeches or <tate-
ments made after he was released.
Cbviously, those speeches ang those
statements were made in a different
context and under different circumst-
ance;. No efforts, perhaps, were neces-
sary to undertake discussions or to
bring about an accord if there were

Kushmir

no differences. Let us face the pro-
blem squarely and frankly and the
essence of this is that Sheikh Saheb
had a particular viewpownt, had a
particular approach. Here was in
Parlisment ang amongst the political
parties another approach. The whole
object of this dialogue wag to explore
the possibility of finding a common
ground which coulg be the basis of
bolh understanding of the basic issues,
constitutiona)l or legal snd also which
could be the basis of fruitful, co-
operalive functioning so that the bit-

terness of that period may be for-
golten. TUnless we view tlhe problem

in proper perspective it 1s poss.ble to
cite quotations to highlight any parti-
cular aspect that might be in the mind
of any objector or any community,
Thig 1s an occasion where the tempta-
tion to make points, temptation to dig
out the unsavoury past has to be given
up and we have to examine the accord
both from the legal, constitutional
angle and also from the political angle.
I have no doubt in my mind that any
examination of the accord and the
subsequent events in a dispassionate
manner will convince any person that
thig was a good agreement trom every
poin. of view in the interest of the
people of Kashmir, in the interest ot
India and in the best traditions of
the way that the Congress has from
time to time been tackling difficuld
and complicated matters and taking
the responsibility of taking decisions
which might solve some pending pro-
hlems, some pending controversies and
disputes. And this 1s further proot
of the virility and the vitality of our
syslem which enables us to resolve
these matters in a mutually satisfse-
fory manner.

Having said that, like all accords it
wWe try to project that all that we
wonfed to achieve has been achieved,
it will perhaps not be correct.

SHRI SUBRAMANIAN SWAMY:
What did you want to achieve?

SARDAR SWARAN SINGH: 1 will
let you know. I am glad that now
you are in a constructive mood If
you listen to me you might find the
answer. :
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SHRI SUBRAMANIAN SWAMY:
The more I listen to you the more 1
gel confused.

SARDAR SWARAN SINGH: We
wanted to achieve goodwill and
understanding which is  probably
foreign to Jana Sangh., Similarly
Sheikh Saheb in the initial stages
had a particulax stand. I have
not saig something new. I{ 1s men-
tioned in the various agreements that
have been signed, it i1s mentioned 10

the various clauses of the ugree-
ment that has been signed, it 1is
mentioned there that he took the

position that what happened after 1933
should be reiewed, that he is bound
oniy by the position asg it stood
in 1953 when he had to leave his
position. 'This was hig position, 8o,
like all agreements it was an agiree-
ment where there was an element ot
give ang take and we, as responsible
Parliament, should accept that posi-
fion. Having entered into an arrange-
ment, every effort should be made 1o
make that arrangement g5 Success
Now, we should seriously ponder that
any highlighting of our viewpoint
and ignoring entirely the viewpoint ot
Sheikh Abdullah and his colleagues

will create a definite disadvantage
and might retard the progress to-
wards stabilisation of the situation

which is the main objective before
us. We should, therefore, view this
agreement in that spirit.

Now, 1 will make my comment in
two parts. About the legal and cons-
titutional part, there is this element
of give and take , and 1 will say that
frankly because I have been asso-
ciated with this agreement and it is
my duty to explain the position clearly
so that there may not pe any doubt
or any score. Basically the accord
ig meant to pave the way for lasling
co-operation among those who are de-
dicaled to common objectives, ideals
and values, namely, democracy, secu-
larism and socialism, Has the Jana
Sangh leader any objection to any
of these words? Perhaps you do not
believe in Secularism. It you do,
then, I have no objection. Silence
scmetimes 1s consent and I presume
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that. The accord is based on rea
cognition and reaffirmation by both
sides of two fundamental points: (a)
the accession of Jammu and Kashmil
to the Indian Union, in which Sheikh
Adpullah himself played the leading
role, is final and irrevocable and not
sukject to any kind of a plebiscite;
(b) the special position of the State
of Jammu and Kashmir, recognised in
article 370 of the Constitution of
India, will continue to govern the Cen-
tre-State relationships. Sheikh Saheb
was keen for a complete reversion to
the position obtaining 1 1953, but he
accepted the position that this was
not possible, But what has been
agreed to is that all the Central laws
relating to the Concurrent List which
have been extended to the State since
1953 can be revieweg by the Stale
Assembly and, if in the inferest ot
the people of the State, the Legisla-
ture makes any changes or modifica-
tions in them, and the State Gov-

" ernment makes a request for assent

to the President, he will give his sym-
pathetic consideration to the malter

Now, in regard to the provisions of
have
already been applied fo Jammu &nd
Kashmir in toto, there will be no
chenges or modifications. I  would
hcwever, like to adg that in respect 1n
of such provisions as have  been
applied to Jammu and Kashmir with
adaptations and modifications, the
adaptations and modifications, can the
amended or repealed by an order
under article 370, each case being
considered on merits. The State has

- a Constitution of its own in regard
to some of those items

considered
essential for the proper functioning
of the Union, it has been agreed that
no constitutional changes will be
made, In a sense, those provisions
will become entrenched provisions.
the
accord covers not merely those cons-
titutional and legal features to which
I have made a reference but on the
political plane, too, the accord sym-
bolises the same desire for mutual
understanding, and there is also a
,8ive and take. As Sheikh Saheb
|
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rightly and the other day, what is
more important ig the accession of
Learts and minds. One major outcome
of the dialogue has been, as indicated
by Mr. Beg as the President of the
Plebiscite Front, that plebiscite has
been rendered irrelevant. The orga-
nisation is soon expected to decide
what new name it should bear and
what consequentia] changes it should
make in its objectives and character.

Now, another question has been put
as to what was the necessity of this
change. Did the former Chief
Minister, Syed Mir Quasim and his
colleagues and the Congress Party
find any difficulty in dealmmg with
Pakistan so far as this question of
Jammu and Kashmir is concerned?
I would like to clarify tha: the autho-
rity to deal with Pakistan in this
matter is the Central Government.
Let us understang that correct Con.
stitutional position. So far as the re-
lationship between the State of
Jemmu and Kashmir and the Cen-
{ral Government is concerned, that
is a matter which is governed by Con-
stitutional provisions. Some of these
more important aspects, I huave al-
ready mentioned in the earlier part
of my statement. There is no ques-
tion of Syed Mir Quasim not being
able to deal with this gvestion 11
relation to Pakistan. In fact there
wos complete co-operation Letween
Certral Government and Syed Mit
Quasim as Chief Minister in all the
approaches that we hag with regard
to the question of Jammu and Kash-
mir. Qur firm position throughout
has been that Jammu and Kashmir
is an integral part of India and no
amount of argument, no amount of
shouting or no amount of any
different voice raised by Pakistan can
alter this fact and we firmly adhere
to that position. This is clearly
India’s attitude and in this respect
there was no differences of opinion
between us and Syed Mir Quasim.
In fact.....

SHRI BANARSI DAS: Then why
wag this change of leadership made
in Kashmir? Did you finedq any

[

Kashmir
difference there in
administration?

SARDAR SWARAN SINGH: I have
jotted down your question. This was
cne of the questions you have raised.
Syed Mir Quasim was in the Indian
Delegation from time fc time when
the question of Kashmir was agitated
m one form or another in the Gen-
cral Assembly of the UN and some-
times in the Security Council also.
He was of the same view as the
Government of India and on several
occasions he made very useful in-
terventions and made sounq contiibu-
tior. This was very helpful. But
the broader question is one which
we have to deal in the Cenltre
and there should be no dilution of our
authority and our responsibility in
this respect. Of course, in this mat-
ter we can ask for help from the
Government or the leadership in Jam-
mu and Kashmir, whatever may be
the political parties, whether  the
leader may be in the Government or
out of Government. Then it is ask-
ed generally as to what wag the
need of the change. 1f 1 might say,
the need for the change was that
there was an influential section of
public opinion in Jammu and Kash-
mir which stil] was not in the main-
stream of Indian Nationalism and
which from time to time raiseq slo-
gans which were inconsistent with the
position that Jammu and Kashmir
had in the context of India. For
instance, the very concept ‘Plebiscite
Front’” is something which is totally
unacceptable to us. If an organisa-
tion with plebiscite ps its objective
giveg up that objective and is pre-
pared to co-operate with the other
secular and democratic elements in
the best inferesls of the State &and
the country, this is something....

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Are you sure that Mr.
Sheikh Abdullah will not support the
plebiscite?

carrying on

SARDAR SWARAN SINGH:
There is absolutely no question now
of plebiscite mand we are convinced
that Sheikh Abdullah has himself
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made statements to this effect that
plebiscite is now irrelevant and there
is no question of plebiscite. If a
statement is made that accession is
final, then what is plebiscite for?
The answer should be known to =
very distinguished Parliamentarian
like Shri Mahavir Tyagiji. If acces-
sion is final, then what is plebiscite
for? That is why according to the
statements made by Mirza Afzal Beg
who was the President of the Plebis-
cite Front, the concept of plebiscite
has now become irrelevant. That has
been the statement mada by both
Sheikh Saheb as well as Mirza Afzal
Beg. In consonance with our general
approach we try to persuade all
freedom-loving, secular and demo-
cratic elements to work and co-
operate together, if we succeed in
winning over certain other sections
or giving opportunities of co-opera-
tion to the other sections which were
keeping themselves away, then, this
should certainly be the objective
which is worth-while pursuing poli-
tically and which is in the best
interests of the country and this was
precisely what was done.

Now, I may say that even in his
- politica] arrangement, there is again
a give-and-take and this explains
another query that was raised: Why
had the Congress to step down? The
Congress as a Party has, from time
to time, at crucial moments in our
history, risen to the occasion and we
have been able to demonstrate that,
contrary to what many of our critics
say, in broad national interests we
have got the capacity to chuck off
office if we have felt that it is in the
best interests of the country to do
so. Therefore, I would like to pay a
tribute to Mr, Mir Qasimn and his
colleagues....

SHRI SUBRAMANIAN SWAMY:
I do not think so.

SARDAR SWARAN SINGH: Per-
haps this 1is something which, you
cannot understand.

S5ABHA ]
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SHRI SUBRAMANIAN SWAMY:
Let me see whether you are able to
do that in 1976.

SARDAR SWARAN SINGH. Well,
even i a small municipal committee
like the Delhi Municipal Corporation,
you had to wriggle out and very
reluctantly you left office when you
had lost the support.

But, here, we the Congress peop.e
are having an overwhelming majority
in Jammu and Kashmir and there was
no dissension and the entire party,
by a wunanimoug resolutioa, has
pledged its unstinted support to
Sheikh Abdullah.

SHRI SUBRAMANIAN SWAMY:
It is a surrender.

SARDAR SWARAN SINGH:
Although they have gone out but they
have pledged themselves to support
this present Government which con-
sists of eminent persons, these are
the traditions which, I think, only
a party like the Congress can estab-
lish, that they can.bow out. that they
can make room for others. if that is
in the best interests of the country.

SHRI SUBRAMANIAN SWAMY:
It is in the best interests of the coun-
try if it is all over the country.

SARDAR SWARAN SINGH: If
there are men like Sheikh Abdullah
in other parts and in the other States
of the country facing a similar situa-
tion, we would like to do the same
thing. But we cannot go out in
favour of the Jana Sangh.

SHRI SUBRAMANIAN SWAMY:
Why not?

SARDAR SWARAN SINGH:
Because we alsc know that the surest
way to take lhis country to ruin and
disintegration is to adopt the Jana
Sangh ideology.
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SALEEM (Andhra Pradesh): He

himself does not believe in that.

SARDAR SWARAN SINGH: Some-
times he forgets what he has learnt
in the USA.

SHRI SUBRAMANIAN SWAMY:
Well, you are here to teacn me.

SARDAR SWARAN SINGH: What
can 1 teach you?

Now, Sir, as I have said, what the
Jammu and Kashmir Legislature is
doing is an experiment, unique in
the annals of parliamentary history.
A new Government has been ushered
in under one of the stalwarts of the
freedom struggle of this country
composed, besides himself, of three
other distinguished individuals. Only
one ot them is assoclated with any
political party and that too is not yet
represented in the State Legislature.
1 refer to Mirza Afzal Beg. And, yet,
Sir, the new Council of Ministers has
been ushered in, not only following
the voluntary exit of the former Gov-
ernment, but aiso with its full sup-
port and co-operation and that of the
Congress Legislature Party which
commands an absolute majority in
the Legislature. So, there is a balance
in this accord as well and it is this
which we should not miss. There is
a give-and-take and there is an
appreciation of each other’s point of
view and difficulties.

A point was raised as to whether
any step has been taken to alter the
constitution of the Plebiscite Front.
I think the House should know that
Mr. Beg has already said that the
organisation is soon expected to decide
what new name it show#d hear and
what consequential c¢nanges it should
make in its objectives and character,
This has already been stated publicly
by Mirza Afzal Beg.

The accord is only an extension ot
the wider unity and understanding
which it symbolises. As Sheikh Sahib
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put 1t very waptly the other day, it is
an act of faith which has brought
both sides together. What is aimed
at 18 that all secular and democratic
elements should combine their forces
tegether to fight the many challenges
faced by this pation. There is re-
unjon of old friends, a re-establish-
ment of the trust and confidence of
the g¥orious days before and immedia-
tely after Independence, and a decision
to forget the bitterness and estrange-
ment of the past.

Sheikh Sahib’s decision to join the
mainstream of national life brings to
the public affairs of this country—at
a critical stage of our history—an
outstanding leader whose dedication
to certain basic ideals and principles
is beyond question. We, therefore,
look forward to the benefit of his
enlightened leadership not only for
the State but the whole country.

Mirza Mohammad Afzal Beg’s own
personal contribution to this accord
has also been enormous. He no} only
brought to bear upon it his rare legal
acumen and political realism, but even
risked his frai] health in the process
of this long and 4difficult dialogue,.
He never allowed narrow Party con-
siderations to come in the way of the
larger cause. I am sure the House
will join me in complimenting both
him and Shri G. Parthasarathy for
their commendable labours.

May I also pay my tribute to the
sense of dedication, sacrifice and poli-
tical wisdom with which Syed Mir
Qasim has played his part in this
dialogue. Under his leadership, the
Congress in Jammu and Kashmir has
a new opportunity, to give itself a
new life and a renewed dedication in
support of the larger causes which
this accord seeks to advance

[The  Vice-Chairman (Shrimati
Purabi Mukhopadhyay) in the Chair.]

Sir. I would like to end....(Inter-

ruptoins)
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AN HON. MEMBER: Sir or Madam?

SARDAR SWARAN SINGH: Chalr,
I think, is Chair.

—

But I would like to say that smal
objections raised on  Article 37
jurisdiction of the Supreme Court—
these are, if I may say, matters whic
do not even merit any reply.
would. ..

1

— 0

SHRI SUBRAMANIAN SWAMY:
Even national integration does ngt
merit much concern, ‘

SARDAR SWARAN SINGH: |I
think ‘accession’ means ‘national in-
tegration’, unless there is, in the Jana
Sangh dictionary, a different meaning
for it.

I would like to say that sometimes
Jana Sangh party does not listen to
voice of reason when 1t comes from
us. But I would like them to ponder
very seriously over the reactions thzt
have been evoked in Pakistan., Do
they realise that the call for strike
which was given by Jana Sangh in
Jammu was quoled by the Pakistan
Radio as a protest against the agree-
ment? However... !

SHRI RANBIR SINGH (Haryana):
Birds of the same feather flock tcge-
ther.

SARDAR SWARAN SINGH: How-
ever, if I may say, if people say that
we have two great leaders, both
originating from Sind—Prime Minis-
ter Bhutto and Shri Advani, President
of the Jana Sangh—who somehow pr
other unwiltingly speak the same
1anguage, this is because perhaps all
communal and reactionary {orces
sometimes move in the same direc-
tion and both of them adopt an
attitude which leads to the same
result, whatever mayv be the motive,
I do not attribule any motives. But
in political life, motives are impor-

tant. However the results of the

Kasivmir

concrete actions that are taken are
even more impotant. So...

SHRI SUBRAMANIAN SWAMY:
1t is like saying that there awe iwo
Prime Ministers in India, both from
Kashmir,

SARDAR SWARAN SINGH: This
simply is un-prolessorlike. Why is
there sirong reaction in Pakistan? It
is because Pakistan does realise that
this is a great change that has come
about in the who:2 political set-up
of Jammu @and Kauashmir. The Pakis-
tani elements which are trying to
create trouble here {ry to induct
these outside elaments in the hope
that there are considgrably powerful
sections in Jamu and Kashmir whose
antipathy to the Central Government
or to the general political life can
be exploited. T"4. was the whole
modus operandi of creating trouble
in Jammu and Nastmir. As that
capacity to create trouble in Jammu
and Kashmir has been completely
wiped out by this accora between
Sheikh Abdullah and the Centre,
Orime Minister Bhutio is so much up-
sel, If our voice of reason does not
:ppea), please do take note of this
1eaction that is caused in Yaksstan
and if your philosophy generally is
correct, then anyth.n? that is disliked
by Pakistan shou.d at any rate, be
hked by Jana 3Sangh because scome-
times they act in a negative manner,
Rut so far as Pakistan is concecned,
" want to make ore thing absolutely
clear, This azreement between Uus
wnd Sheikh sa>dullah and other
political leaders of Jammu and
Kashmir is an icaternal matter and
Fakistan has got no business to make
any comment or to indulge in the type
of slogans that Prime Minister Bhutto
did by calling upon the observance
of hartal. He had no business to do it
and he should not have done it even
though our Jana Sangh was asking
for hartal. Shri Bhutto should have
desisted from giving a call for strike.
Jana Sangh is our own internal party.
We may have differences. But Pakis-
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tan leadership could not take advan-
toge even of the wrong move that
was made by wasa Sangh in calng
for a hartal. Pakistan should not
have fished in troubled waters.

SHRI SUBRAMANIAN SWAMY:
Although we were isolated at the time
of Simla Accord, it has been proved
today that we were right. Today we
are isolated in this. But within one
year, we will be proved right.

SARDAR SWARAN SINGH: 1
think this isolation must be parti-
cularly painful at the present moment
when a facade is being worked out
that all the anti-Congress forces can
be brought under one umbrella.
Therefore, it must he very uncomfor-
table for Jana Sangh to have been
isolated to that extent again, 1 offer
my condolences and sympathy to
them.

SHRI SALIL KUMAR GANGULIL
(West Bengal): Madam, 1 welcome
this agreement between the Govern-
ment of India on the one hand and
Sheikh Abdullah and Mirza Afzal
Beg, the two great patriotic leaders
of the people of Kashmir who are
well known for their secular views,
on the other hand. This was always
a domestic problem of India and it
has been solved in a satisfactory man-
ner for the time being. The Prime
Minister correctly stated in her state-
ment dated the 24th February, 1975,
that:.

“Sheikh Abdullah had played a
notable part in the freedom struggle
and in the accession of the State of
Jammu and Kashmir to the Indian
Union. He formed and headed the
Government of the State for a
number of years sfter Independence.
Despite the differences which led to
the subsequent estrangement, it
seemed clear from the public state-
ments made by Sheikh Abdullah as
well as personal talks with him that
his commitment {o basic national
ideals and objectives had remained
unchanged. He reaffirmed that the

Kashmar

accession of the State to the Indian
Union was final and irrevocable. His
main area of concern was about the
legal and constitutional changes
made after August, 19353.”

Madam, the difficulties and diffe-
rences which arose were largely due
to the mistaken obsession from which
the Government of this country suffers
from the date of independence, that
is to have over-centralization of power
in the hands of the Central Govern-
ment. They want a strong Centre
without knowing what to do with it
and how to achieve the objective.
The Central Government in a multi-
lingual multinational federal state
can be strong only by having strong
autonomous constituent States with
residuary powers and not by over-
centralizing all the powers and
authorities and consequent responsi-
bilities in the federal capital. People’s
participation is a very important thing
which cannot be obtained by the
bureaucrats sitting in Delhi in a
country with 60 crores of population,
This fact is forgotten by this Gov-
ernment. This is being conveniently
forgotten from year to year. A strong
Centre can be brought about into ex-
istence only by decentralization of
authority so that the Central Govern-
ment may concentrate on the powers
transferred to it, leaving the States
to marshal and organise the people 1n
their effort to improve the economy.
However, Madam, the Indian Consti-
tution, unfortunately, as every school
boy knows, is federal in form but
unitary in content. This has led to
the dispute between Sheikh Abdullah
and the Government of India. In
tiying to preserve the federal
character of the relationship between
the State of Jammu and Kashmir and
the Union of India, these leaders of
Kashmir, Shaikh Abdullah, Beg and
their associates had to suffer for long
2t the hands of power-loving auto-
trats to whom unity means merger.
However, I do not want to go further
into these details now. In order to
have a really popular Government ixn
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Jammu and Kashmir which might
effectively strive to put an end tu
unemployment, starvation and misery
of the people, the leaders of Kashmir
have agreed to this settlement for
eftecting  economic changes and
development of Kashmir with people’s
participation although in the process
of hard bargaining they had io abide
by the provisions of the Indian Con-
stitution relating to the imposition
of the President’s Rule unilaterally
by the Centre, provisions relating to
the Fundamental Rights embodied in
the Constitution which include the
right of going to jail without trial, It
is very extraordinary under the cir-
cumstances. In no democratic country
such a provision ever existed or
exists now. And the provision
relating to the Election Commission
of India, So far as the Election
Commission of India is concerned,
Madam, it has become a scandal. It
has become a complete tool in the
hands of the ruling party. That is
the experience everywhere. We have
the recent experience in Trivandrum
when the bye election date was
announced but te suit the convenience
of the ruling clique the election was
indefinitely postponed recently.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
What has it got to do now?

SHRI SALIL KUMAR GANGULI:
It has got connection. It shows what
kind of hard Dbargaining Sheikh
Abdullah and his associates had to
go through when they had to agree
to the supervision by the Election
Commission of India which is a mere
stooge in the hands of the ruling
party. That is why 1 say that in
rnrder to retain the federal structure
between the people of Jammu and
Kashmir and the people of India, they
had to give up much of their claims
and climb down which, of course, I
should say. is a wise thing in the
greater interest of the people of
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Jammu and Kashmir for their
economic development. Now, how-
ever, it goes to the credit of these
leaders of Kashmir and the forces of
secularism that the policy of repres-
sion has failed and has been defeated.
And Kashmir has not been reduced
to the same position of mere admi-
nistrative units like the other Indian
States which are called States merely
by nomenclature and courtesy and
can be made ang unmade at the
whims of the Central Government.
IL has still retained = little part of
this federal character. I hope,
Madam, that with the active parti-
cipation of the people of Kashmir
which the earlier Governments, the
stooges of the Centra] Government,
could not obtain and which these
leaders, these respected patriotie
leaders can certainly obtain, they w:il
be able to build a new Kashmir as
promised by them.,

Thank you, Madam.

SHRIMATI MARGARET ALVA
(Karnataka): Madam, Vice-Chair-
man, the Kashmir accord arrived at
after two years of patient negotia-
tions, I believe, marks a turning pownt
in the history of independent Iadia.

SHRI N. G. GORAY (Maharashtra):
Madam, would you not like to post-
pong the discussion till tomorrow?

THE VICE-CHAIRMAN (SHRT-
MATI PURABI MUKHOPADRYAY):
You are going to speak next,

SHRIMATI MARGARET ALVA:
Mr. Goray, having started, may 1]
finish?

SHRI N. G. GORAY:
nobhody to listen.

There is

SHRIMATI MARGARET ALVA:
[s there any objection to my finish.
ing when I have started?

SHRI N. G. GORAY: There is nt
harm if you continue tomorrow.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPERTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI O
MEHTA): She has to go tomorrow,
Let her finish.

SHRI N. G. GORAY: WMadam, I
ask you very seriously wbhen tnere is
almost nobody in the House and after
the Minister has intervened, there
must be some time given to us also.
It is not that at the fag-end you call
us and ask us to finish.

SHRI OM MEHTA: We are not
going to finish today,

SHRI N, G. GORAY: I am sitting
till the end. But, there is nobody
in the House.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
If you want you can speak tomorrow.

SHRI N. G. GORAY: She is a gocd
speaker, Let her also speak tomorrow
when there will be Members

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
She said she won’t be here tomorrow
and that is why I have given her the
chance today.

SHRIMATI MARGARET ALVA:
I am sorry for the inconvenience but
I hope that since I have started I
will be permitted to finish.

Madam, the domestic problem that
had defied solution for two decades
has now been solved in a spirit of
understanding and forgiveness closing
the chapter of discord, distrust and
discontent. And, what does this
mccord achieve It achieves two basic
things. On the one hand, it brings
back into the mainstream of our
national life a patriot, a stateman
and a political leader of the people,
mamely, Sheikh Abdullah. And,
secondly, and more important per-
haps, it settles sets once and for all
the question of accession of Jammu
and Kashmir to the Union of India.

N

~
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At this stage, Madam, I would .like
to emphasise what has been sa.d sc
many times today that it is pot the
legal niceties or the gonstitutiona
details that matter. .1t ig the sub
stance of the achic "ement, the re
establishment of rfitual trust anc
confidence that mat®ers Madam, the
accord itself is siffple and straight
The hon. Minister? fefore me has se
out in detail the V@ rigus aspects o

the agreement which phag been arrived
at but I would lik(J; point out thal

it is an agreenmer’, = which really
shows the spirit Off\“ive and take.

On the part of 7 ! 1n4ian Govern-

ment, they have “agreed to five basic
points:

(1) Tha. Zrticle 370 will continue

to determing Kashmir’s legal links
with the Unjion of Tndia.

(2) That | the Government of
Jammu and l"lk(ashmir would be free
to review the laws coming under
the Concurrent List and extended
to Jammu and Kashmir after 1953,

(3) That the i%urisdiction of the
Supreme ‘ourt as far as the
Special Leave to! Appeal is con-
cerned, would Le curtailed as far
as article 132¢2) of the Constitution
is concerned.

(4) Ttat as far as questions
relating to the role of the State Gov-
ernor, questions dealing with elec-
tions and the role of the State
Legislative Council were concern-
ed, any laws which would in any
way chenge the rules and laws
governing these three subjects
would require the special consent
of the President,

(5) That the State Assembly
would have the right to re-designate
its Chief Minister as Wazir-e-Azam
if it so thought fit by bringing forth
an amendment to the State Con-
stitution.

In return, Sheikh Abdullah has
agreed to six points:

(1) That the accession to India is
an irrecovable fact of history,
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(2) That Parliament has powers
to make applicable to Kashmir all
laws for safeguarding the integrity
of the Indian Union, its flag and so
on,

6.00 P.M,

(3) that the fundamental rights
enshrined in the Constitution apply
to Kashmir;

(4) that article 356 providing for
the extension of President’s rule to
the States would apply to Kashmir
whether or not the State Assembly
consented;

(5) that the powers of the Elec-
tion Commission will be unaltered;
and last but not the least; and,

(6) that *he demand for a plebis-
cite is dropped and that this ques-
tion is settled once and for all.

(Interruption)

And what has been the reaction to
this accord? The whole nation—with
very few exceptions—has acclaimed
the accord as a victory for the forces
of democracy, secularism and
socialism. The exceptions have been
the Jana Sangh on the one hand—
and my friend there has been specially
active today-——and a small section of
the House and some elements in
Jammu and Kashmir themselves on
the other. Their motives and inten-
tions are well known and I do not
wish to take up more time by trying
to explain them.

What has been the reaction of
Pakistan? Pakistan just watched
with dismay its sephere of influence
shrink gradually in the last few years
and finds again that another subject
seems to have been removed out of
the pale of negotiations in the in-
ternational forums, It looks as if the
goose that laid golden eggs for Pak-
istan has ceased to exist because to
Pakistan Kashmir was all these years
a bait. Whether it was a question of
arms suply, whether it was a ques-
tion of debate in the United Nations,
anvwhere and everywhere it was this
question of Kashmir that was used
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by P@kistan to build up opinion
against India. And this has today
ceased to exist. As far as China is
concerned, they have their own in-
terpretation and naturally it coincides
with Pakistan’s reaction. As far as
the United States is concerned, we
have seen the reaction: it has again
tried to pamper its spoiled child in
Asia—Pakistan--by giving it a
generous supply of arms to com-
pensate for what it has lost in the
years and in this accord which we
have arrived at with Kashmir. But
as far as the world is concerned, 1
think we have given a lesson, a lesson
that understanding is something which
cannot be precluded at any time in
this country. We have shown the
maturity of our democracy; we have
shown the spirit which India alone
could give to the world and I believe
that this accord is surely a green leaf
in he fading pages of history.

There have been many criticisms
levelled by various Members of the
Opposition—at least various points
have been made by them and I would
like to briefly answer some of them,
First of all there has been the charge
that the Opposition was not consulted
at every stage of these negotiations.
I would like to ask whether it is
possible to come here avery day with
a statement and say “Today Sheikh
Abdullah agreed to this, yesterday
we agreed to that and tomorrow we
will do this?’ This has been a process
of negotiations which has been going
on for the last two years. As we
said, at different stages all of us had
to make an even dialogue, negotia-
tions had to be held in a spirit of
understanding, in a spirit of com-
promise and naturally at every stage
this House could not have been con-
sulted or taken into confidence.

As far as article 370 is concerned.
this has again been of much debate
today. I do not think it is article 370
which really gives a special status to
Kashmir. On the other hand I believe
that it is article 370 which recognises
the special status which it already
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had and brings it into the purview of
the Constitui.'a. In other words,
article 370 serves as a link between
the special status which Kashmir
already enjoyed and brings it into
closer ties with us and makes it
possible for us really to extend many
spheres of influence through article
870 to Jammu and Kashmir. And,
therefore, we feel we have got to
consider Article 370 as a positive step
and not a negative one,

Then there has come this charge
that this agreement has made Article
370 a permanent feature. I stoutly
deny this charge. If has been stated
by the Prime Minister that since the
Constituent Assembly of Jammu and
Kashmir which completed its work
in 1956, has not asked for any change
in this Article 370 it means that it
continues to maintain the relationship
of Jammu and Kashmir and India and
this has been the judgment of the
Supreme Court in 1970. It is quite
possible that we may reach a stage
when Jammu and Kashmir may ask
that this Article be amended or be
completely deleted. Now in spite of
all that I would like to point out that
the integration has taken place over
the last two decades in various fields.
As far as the emotional integration is
concerned 1 think three wars that
we have fought to saferuard the in-
tegrity of the nation and protect
Jammu and Kashmir have really
achieved this and during the course
of this we have really been able to
build up bonds of affection between
the people of Kashmir and India.
And then there has been constitu-
tional and legal integration as well.
The laws covering 92 out of the 97
subjects of the Union List have
already been extended to Jammu and
Kashmir and 28 of the 47 subjects
covered in the Concurrent List have
also been extended to Jammu and
Kashmir, Then, whether it is on the
economic front or the administrative
front integration has definitely been
very much in evidence. Today it is
not possible, as the Sheikh himself
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has admitted, to turp the clock ot
history backwards and say that we
are going to reverse what has already
been done over all these years. In
this context, Madam Vice-Chairman,
I would like to speak about the ques-
tion of State autonomy. Especially,
our friends from Tamil Nadu wanted
to know whether, in the same way
as this State has been given the
status, they would also have a right
to demand similar status. I would
first of all like to point out that the
question of giving similar status to
other States does not arise at this
point for the simple reason that
Kashmir had the status as it is and
which Tamil Nadu did not have.
Even then I would like to say that
whatever your demands, I am sure
the Prime Minister would have some
way of finding a solution even to your
tricky problems as she has been able
to find to this problem which defied
solution for so many years. (Inter-
ruptions). At this stage, I would like
to submit that we have to appreciate
and approve of the role played by the
Congress Party in Jammu and
Kashmir and its leadership in per-
mitting the smooth change-over in the
larger interests of the State and of
the nation,

Then, there has been the question
of jurisdiction of the Supreme Court.
It has been stated that we have made
special provisions by not permitting
the Supreme Court to have jurisdic-
tion over Jammu and Kashmir. This
is not so at all. It is only Article
132(2) which would be deleted as
far as the jurisdiction of the Supreme
Court over Jammu and Kashmir is
concerned but I would like to point
out that as long as Article 136 stands,
the Supreme Court can override the
State High Court in this matter and
see that justice is Jone to the citizens
of the State.

Then comes the question of the title.
I would like to know what difference
there is. If the State decides to ecall
its Chief Minister by a different name,
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as the Prime Minister has stated over
and over again, it can call him by any
name but ag far as the Indian Consti-
tution is concerned, as far as the Union
Government is concerned, he will be the
Chiet Minister of Jammu and Kashmir,
his powers will be those of the Chief
Minister and by whatever name he is
called, he will still continue to work
and operate as the Chief Minister of
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Therefore, I see no reason why they
are trying to make mountain out ot g
mole,

Then comes the final question: Can
we trust Sheikh Abdullah? This has
been the point and the trend of the
speach of the Jana Sangh leader, 1
would [ike to say that this is an inspir-
ed argument. There is no deying the
fact that, Sheikh Abduilah has been
a patriot; he fought shoulder to shoul-
der with our national leaders in the
freedom struggle. He was the man
who opposed the two-nation theory ang
stood for gecular concept of the Indian
Union and this was the man who play-
ed a very important part in the acce-
sion of Jammy and Kashmir to India.
If a misundertandinng did crep at a
later stage and if it did create a wrong

. impression, perhaps something went

wrong somewlere and, perhaps, [
would admit, we were as much to be
blamed as he was if this misunder-
standing was allowed to develop into
a real controversy, But he hag today
risen beyond a narrow outlook; he
has risen above personal pride and
has extended the hand of friendship
or rather accepted the hand of friend-
ship which was extended to him. We
are proud that this misunderstanding
has been cleared. It was Pandit
Jawaharlal Nehrrr who had started
the dialogue to head the wounds of
this misunderstanding and it is a
proud moment fot us to see the final
chapter of this dialogue reached in a
spirit of secularism under the leader-
ship of his owrnn  daughter. And I
would like to say, in the words of
the Prime  Minister, that we have
every confidence that he....

[ RAJYA SABHA ]
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Sheikh Abdullah will make his own
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' distinctive contribution to the task of

strengthening the nation and sustain-
ing 1ts ideals,

I would like to say, in conclusion,
Madam Vice-Chairman, that Kashmir
is not only a military battle-field, it has
also been an ideological battle-field. It
is here that the secular concept of our
nation was challenged at various times
and it looked as it everything was
lost, But this democracy, this mighty
nation of ours has stood the challenge
and we have been able to restore the
faith of our people in the secular ideas
ot our nation. And it is in this con-
text that we shoulq accept this as a
moment of pride not only for the
Congress Party and its leadership
whether in Jammu and Kashmir or
in the rest of India, but this is a
moment of nationa] pride and I think
that this is an achievement which de-
serves a national ovation and I hope
that sections which have stood apart
from these national feelings of pride
and contentment, would rise  about
narrow party purposes and be true,
nationalist and joint in this national
rejoicing. Thank you.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr,
Goray, you do not want to speak?

SHRI N. G. GORAY: Tomorrow.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr.
Tirath Ram Amla would speak now.

SHRI TIRATH RAM AMLA: I will

speak tomorrow.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Then
we adjourn till 11 a.M. tomorrow.

The House then adjourned at
fourteen minutes past six of
the clock till eleven of the
clock on Thursday., the 13lh
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